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REPORT OF COMMITTEE IN THE MATTER OF ORIGINAL APPLICATION NO.
112/2022 (Wz)/IA NO. 29/2023 IN COMPLIANCE WITH ORDER OF
HON’BLE NGT, WESTERN ZONE BENCH, PUNE, DATED 25.01.2023
RELATED TO INCIDENTS OF OUTBREAKS OF FIRE AT MSW SITES AT
CHIKHALTHANA AND PADEGAON OF AURANGABAD MUNICIPAL
CORPORATION

1.0 BACKGROUND

Original Application (OA) No. 112 of 2022 (W2Z) is filed by Applicant- Shri
SurajPradeepkumarAjmera regarding environmental compensation to be levied upon
the Aurangabad Municipal Corporation for causing damage to the environment due to
frequent fire incidents at two municipal solid waste sites namely Chikhalthana and

Padegaon, Aurangabad Municipal Corporation.

Further, the Applicant has also filed an Interlocutory Application (lA) in the present
matter in which it is submitted that on 20.01.2023, a fresh incident of outbreak of fire
has happened at Padegaon Waste Site where 55,000 m3 of waste is lying. A total
number of 35 fire brigadeswere deployed to control the fire and almost 1,05,000litres
of water was used in order to extinguish the same. It is prayed in this Interim
Application to take urgent measures to stop fires, constitute a committee, assess the

damage and pay environmental damage compensation

The Hon’ble Tribunal passed an order on 25.01.2023. The relevant portion is

reproduced as below-

“10. We deem it just and proper to constitute a Joint Committee comprising one Member each
from the:- (i) Central Pollution Control Board (CPCB); (ii) Maharashtra Pollution Control Board

(MPCB); and Page 3 of 3 (iii) Municipal Corporation, Aurangabad.

11. The Committee is directed to visit the site within 07(seven) days and submit its report in the

light of the averments made in this application within 04(four) weeks. The said Committee may
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take assistance of NEERI, Nagpur as well as Municipal Corporation of Greater Mumbai (MCGM),
if so required. We also would like to have a report in respect of the mode, which can be

employed to assess the environmental compensation for the past fire incidents.

12. The Aurangabad Municipal Corporation (AMC) shall be the nodal agency for coordination

and logistic support.”
Copy of the Hon’ble NGT order dated 25.01.2023 is attached as Annexure-I

2.0 VISIT OF COMMITTEE TO MUNICIPAL SOLID WASTE SITES AT CHIKALTHANA
AND PADEGAON, AURANGABAD

In compliance with the aforesaid order of the Hon’ble NGT, a committee consisting of

the following members carried out inspections of Chikalthana and Padegaon Sites on

13.02.2023.

Name Name of Department/ Organization

Shri Pratik Bharne Central Pollution Control Board (CPCB),
Scientist ‘E’ Regional Directorate, Pune

Shri. SushilkumarRathod Maharashtra Pollution Control Board
Sub-Regional Officer, Aurangabad (MPCB)

Shri. SomanthJadhav Aurangabad Municipal Corporation (AMC)-
Deputy Commissioner Nodal Agency

Solid Waste Management

Department

The location of the sites and layout of MSW sites are provided in following images.

Photographs taken during the site visitsare given in Annexure-II.
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Image 1- Location of Municipal Solid Waste Sites at Chikhalthana and Padegaon,

Aurangabad

Image 2- Aerial View of Municipal Solid Waste Site at Chikalthana, Aurangabad
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Image 3- Aerial View of Municipal Solid Waste Site at Padegaon, Aurangabad

CHIKALTHANA MSW SITE

The site is located at Gut No.231 (Reservation no. A10), Chikalthana,
Aurangabad (19°53'1.8" N & 75°24'45.16" E) which is in east direction of
Aurangabad City. The site broadly consist of solid waste processing plant of
capacity 150 TPD, dumpling of legacy waste and leachate collection sump. The
site has a total area of 15 Acres which includes 3 sheds with an area of 10,000
sg.ms. Nearest human habitation from the site is Naregaon area which is about
~3 Km from this site in west direction.

Solid Waste Processing Plant-

The plant is commissionedin June 2019 and in operation since then. The AMC
has obtained Authorisation from MPCB vide no. BO/MSW/B-1901000012 dated
11.01.2019 which is valid up to 31.12.2023. The copy of Authorisation is given as
Annexure-lil.

The processing plant consists of pre-sorting system (loader/JCB, feeder belt,

trammel (100 mm), windrow composting (compost pad/platform, windrow
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turning, screening through trammels (35 mm & 16 mm), Curing, Refining and
packing of compost. Sorted material such as plastic, papers, glass recycled, RDF
sent to Cement Industries and Rejects stored in the premises which is to be
disposed to Sanitary Landfill facility (SLF) which is not yet established.The
process is solid waste processing plant is given at Annexure-IV

The flow diagram of processing plant is given as below-

MAYO VESSELS & MACHINES PVT LTD
AURANGABAD MUNICIPAL CORPORATION
150 TPD MSW PROCESSING FACILITY EACH AT CHIKALTHANA, PADEGAON & HARSOOL

FLOW CHART WITH MASS BALANCE

(As per SWM Rule-2016)
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Image-04- Flow Diagram of Solid Waste Processing Plant at Chikalthana & Padegaon,

Aurangabad
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Based on the data for Jan 2023-March2023 (daily average), waste received at
this plant is 160 TPD (Dry-56 TPD, Wet-104 TPD). The compost generation is 12
TPD, RDF -8 TPD, MRF-8 TPD and Inert- 24 TPD. Compost is sold as fertiliser. RDF
is sent to Cement plants. Inert is stored in the premises which is to be disposed
to Sanitary Landfill Facility (SLF). SLF is yet to be established.

Leachate from compost platform collected in Leachate collection tank and sent

to Zalta STP for the treatment.

LEGACY WASTE - In the premises of MSW Site, legacy wasteis dumpedin the
Westand South-West directions of the processing plant. It is informed that

approximately55,000 m3legacy waste is dumped since long in this premises.

PADEGAON MSW SITE

The site is located at Gut No.66, 67 (Reservation no. A41) Slaughter house
extension, Padegaon, Chatrapati Sambhajinagar (19°54'15.1"N 75°17'09.0"E)
which is in north-west direction of Aurangabad City. The site broadly consists of
solid waste processing plant of capacity 150 TPD, dumpling of legacy waste
and leachate collection sump. The Site premise has a total area of 18 Acres

which includes 3 sheds with an area of 10,000 sg.ms.

SOLID WASTE PROCESSING PLANT-

The commissioned in Feb 2020 and in operation since then. The waste
processing site is located at AMC has obtained Authorisation from MPCB vide
no. BO/MSW/B-1901000012 dated 11.01.2019 which is valid upto 31.12.2023.
The copy of Authorisation is given as Annexure-Ill.

The processing plant consists of pre-sorting system (loader/JCB, feeder belt,
trammel (100 mm), windrow composting (compost pad/platform, windrow
turning, screening through trammels (35 mm & 16 mm), Curing, Refining and
packing of compost. Sorted material such as plastic, papers, glass recycled and
Rejects stored in the premises which is to be disposed to Sanitary Landfill
facility(SLF) which is not yet established. The flow diagram of processing plant is
given as Image-04.
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Based on the data for Jan 2023-March2023 (daily average), waste received at
this plant is 158 TPD (Dry-55 TPD, Wet-103 TPD). The compost generation is 12
TPD, RDF -8 TPD, MRF-8 TPD and Inert- 24 TPD. Compost is sold as fertiliser. RDF
is sent to Cement plants. Inert is stored in the premises which is to be disposed
to Sanitary Landfill Facility (SLF). SLF is yet to be established.

Leachate from post platform collected in Leachate collection tank and sent to

Padegaon STP for the treatment

LEGACY WASTE - In the premises of MSW Site, legacy wasteis dumpedin North,
North-West and West directions of the processing plant. It is informed that

approximately55,000 m3legacy waste is dumped since long in this premises.

FIRE INCIDENCES AT MSW SITES- CHIKALTHANA AND PADEGAON

It is mentioned in the order dated 12.12.2022 in the present matter, as per
information gathered by the Applicant under RTI Act, that at Chikalthana Solid
Waste Processing Plant since January, 2020 till 20.06.2022, 212 fire incidents
occurred and 212 days it took to extinguish the fire and it requires 10,60,000
Itrs. of water. Similarly, with respect of Padegaon Solid Waste Plant, for the
same period, 129 fire incidents are reported to have happened and they took
129 days to be extinguished and it required 6,45,000 ltrs. of water to extinguish

them.

OBSERVATIONS & FINDINGS-

OPERATION OF SOLID WASTE PROCESSING PLANTS:

(n The processing plantsat both the sites were operational during the visit
on 13.02.2023. The windrows were found properly created on compost
platform.

(1) AMC has awarded “supply, installation, erection, commissioning and
operation & maintenance of municipal solid waste treatment
equipment’s and machineries” for 150 TPD Capacity plants at

Chikalthana and Padegaon Chatrapati Sambhajinagar at two Locations”

10
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to M/s Mayo Vessels and Machines Pvt Ltd, C-19, MIDC, Waluj,
Chatrapati Sambhajinagar.
()  The details of waste received, processed, disposed at both the sites are

given in Annexure-V.

4.2  FIRE OUTBREAKS/ INCIDENCES:
During the visit, it was observed that smoke was emitting frommultiple locations due to
fire in the legacy waste dumped in the Chikalthana whereas at few locations at legacy
waste dumped at Padegaon Site. There were no flames observed at both the sites. The
photographs showing smoke/fire at these sites are provided at Annexure-Il.The
spraying of water to douse the fire was not in operation and it is informed that the
same was done immediately. The water storage tanks (10 Lakh Litre at Chikalthana
&Padegaon each) are provided at both the sites from where the water is taken for
dousing fire. There was no generation of any resulting wastewater/leachate from
dousing operation observed during the visit.Treated water from STP is being used for

fire protection.

4.3 PREVENTIVE MESAURES BY AURNAGABAD MUNCIPAL COPRPOARTION FOR
FIRE INCIDENTS AT CHIKALTHANA AND PADEGAON MSW SITE

The corporation has adopted Short Term and Long Term preventive measures along

with the time schedule to control the fire incidences/outbreaks. The committee also

communicated with concerned officials of Solid Waste Department, Municipal

Corporation of Greater Mumbai (MCGM) and requested for the preventive measures

/SOP prepared to control the outbreaks of fires at Deonor MSW Site. The SoP received

from MCGM is provided at Annexure-VI.

Short Term Measures adopted by the AMC are given as below-
a) Deployment of fire fighting vehicles at site.

b) Fire pumpsare installed at site for immediate action.

11
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AMC has constructed water tank at both the MSW sites at Padegaon and
Chikhalthana with each having capacity of 10.00 lakh liter which is used to its
extinguish fire as and when required.

Fire Extinguishers are provided and Fire extinguishing system are being
upgraded at both the sites and the work will be completed by 30 Aug 2023
under 15th finance Commission scheme.

Motorable road is prepared inside both the MSW sites for easy movement of

fire tenders and water tankers as and when needed.

CCTV cameras are installed at both the MSW sites to check unauthorized
entry which is monitored by staff at control room. Patrolling is done at
intermediate interval by Nagri Mitra Pathak staff to check unauthorised
entry and fire, if any.

Hose pipes are laid in active areas to spray water so as to prevent fires.

Regular fire safety drills are conducted to train the staff to be ever ready for

tackling the fire incidences

Long Term Measureswith time schedule are provided for Chikalthana and Padegaon

MSW site is given in Table-01, as below-

Table-01 - Long Term Measures by AMC

Sr.
No.

Long Term Measures Time Schedule

Bioremediation of the legacy waste of about 35,974m3
(Chikalthana MSW site) and 55,000m® (Padegaon MSW site)
stored beside the plant shall be processed as per the below | 30"April 2024
details:

1) A separate Tromel will be installed at the legacy waste area.

2) The waste shall be segregated mechanically.

3) The inorganic waste such as plastic will be bailed for further
processing towards Steel/Cement factories.

4) The organic material will be processed under windrow system
after bio culture spraying.

5) The compost produced after processing the organic waste shall
be sold/distributed to the vendors.

01%*Oct 2023 to

Improved firefighting system with Hose pipes and Fire water | 30™July 2023
monitor for long range to 30t August

2023

4.4

BIOMINIG WORK OF LEGACY WASTE AT MSW SITES

The project/work of Bio-mining of legacy Waste will be started after approval

from government authorityunder SBM 2.0.

12
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The project intends to undertake the works required for Dumpsite Land
Reclamation through Bio-mining of old Dumped Municipal Solid Waste/Legacy
Waste, resource recovery and Scientific disposal of residual solid waste at
Naregaon, Padegaon, Chikalthana, Kanchanwadi, Harsool sites under the
Chatrapati Sambhajinagar Municipal Corporation.
The contract shall be awarded to the successful bidder (“the contractor”) for a
period of 24 months reckoned from the date of signing of contract agreement or
the date of issue of Consent to Establish (CTE) to the project, whichever is later.
The Authority shall appoint an Engineer (the “Engineer-in charge”) for overall
supervision, monitoring and certification of the works executed by the contractor.
The brief scope of work to be carried out by the selected contractor during the
execution of the intended project includes, but not limited to, the following
component as attached in Annexure-VII.
ACTION TAKEN BY MPCB —

MPCB has issued directions vide letters dated 31/07/2020, 07/12/2020,

28/07/2021 towards the compliances, assessment of compensations and non-

compliances of Hon’ble NGT orders related to SWM Rules 2016, also RO MPCB

Aurangabad has issued directions to AMC dated 25/06/2020, 17/08/2020,

03/11/2020, 01/10/2021. The copies of directions/letters are given in Annexure-

VIII.The details/abstract of the various directions given to Aurangabad Municipal

Corporation (AMC) are given in Annexure-IX.

The two directions issued by MPCB related to Environmental Compensation for

the non-compliances of SWM Rules 2016 and non-compliances of legacy waste

management are detailed below-

Directions issued to The Municipal Commissioner, Aurangabad by Member
Secretary, MPCB vide letter no. MPCB/RO(HQ)/B- 564 dated 07/12/2020 for
assessment of Environmental Compensation as per directions of Hon’ble NGT
dated 24.01.2020 & 02.07.2020 in OA no. 606/2018 in the matter of compliance
of Municipal Solid Waste Management Rules, 2016 and other environmental

issues. In view of the non-compliances and as directed by Hon’ble NGT, AMC

13
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was directed to pay- 01- final Environmental compensation of Rs. 80 lakhs
towards the non-compliance of Solid waste management Rules, 2016 untreated
solid waste to the tune of 150 MT/Day from 01/04/2020 to 30/11/2020, 02-
Final Environmental compensation of Rs. 80 lakhs from 01/04/2020 to
30/11/2020 towards not commencing of the work of legacy waste site
remediation 03. AMC shall pay Rs. 20 lakh per month for non- compliance of
Solid waste management & Legacy waste management from December 2020

onwards till the compliance.

Directions issued to The Municipal Commissioner, Aurangabad, for non-
compliance of Hon’ble NGT order dated 02.07.2020 in OA No. 606/2018 in the
matter of compliance of Municipal Solid Waste Management Rules and other
Environmental Issues by Member Secretary, MPCB vide letter no.
MPCB/RO(HQ)/B-1665 dated 28/07/2021 in view of reporting of MPCB officers
AMC has failed to comply with the time frame for the implementation of SWM
Rules, 2016 and time line given by Hon’ble NGT in various orders and AMC has
not paid aforesaid Environmental Compensation till the date.In view of non-
compliances, AMC was directed to pay final Environmental compensation at
the rate of Rs. 10 lakh per month from 01/04/2020 till compliance towards
non-compliances of MSW Rules 2016 and final Environmental Compensation
at the rate of Rs. 10 lakh per month from 01/04/2020 till compliance towards
noncompliance of legacy waste management as AMC has not started work of
bio- remediation of legacy waste.It was directed to deposit the amount towards
the environment compensation to the concerned Regional Officer of MPCB for
restoration of environment within 10 days.

Central Pollution Control Board (CPCB) had issued direction under Section 5 of
Environment (Protection) Act, 1986 to all State Pollution Control Board/
Pollution Control Committees regarding fire incidents at MSW Dumpsites, vide
letter No. CP-99/143/2021-UPC-1I-HO-CPCB-HO dated May 26, 2022. Copy of the
direction is provided in Annexure-X. Relevant sections of the direction is

represented as under:

14
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i.  Provide updated information w.r.t Directions dated 27.1.2021 regarding
bio-mining issued to all SPCBs/ PCCs. It is to be ensured that updated
information w.r.t at least all Metro cities is provided in accordance with
NGT Directions.

ii. Direct State UDDs to conduct comprehensive risk assessment studies and
accordingly prepare detailed On-site Emergency Plan for each dumpsite
located in their jurisdiction

The direction also covers the requirements/arrangements for disposal of waste,
monitoring of dump site, arrangement of firefighting, health & safety  of

workers and Mock-drills and Safety audits.

MPCB in turn issued directionson 15.07.2022 under Section-5 of the
Environment (Protection) Act, 1986 for the implementation of the Solid Waste
Management Rules, 2016 regarding fire incidents at MSW dumpsites to The
Principal Secretary, Urban Development Department, Govt of Maharashtra and

District Collectors. The copies are given in Annexure-XI.

ENVIRONMENTAL COMPENSATION

4.6.1 The outbreaks of fires are occurring in the legacy waste which is not bio-mined

though there were directions issued by MPCB w.r.t. Hon’ble NGT order dated
02.07.2020 in the matter -OA No. 606 of 2018(0OA No. 606 of 2018 In re-
Compliance of Municipal Solid Waste Management Rules, 2016 and other
environmental issues (arising out of directions of the Hon’ble Supreme Court in
W.P. No. 888/1996 and W.P. No. 375/2012).The details of the directions are
given in para 4.5 (I) as above.AMC was directed to deposit the Environmental
Compensation due to non-compliances of SWM Rules 2016 and non-
compliance of legacy waste management. AMC has not deposited any
Environmental Compensation.

Fire incidents/outbreaks areoccurring in the storage/dumping of legacy waste
and AMC has not done bio-miningof legacy waste. It may be considered that
there would have been no outbreaks of the fires, if bio-mining of legacy waste

might have been done. Environmental Compensation due to non-compliance

15
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w.r.t.bio-mining of legacy waste w.r.t. Hon’ble NGT order and direction issued
by MPCB as per para 4.5 (I) (b) above,to berecovered from AMC.Considering
Environmental Compensation at the rate of Rs. 10 lakh per month from
01/04/2020 till 31.03.2023 as bio-mining of legacy waste is not started,
Environmental Compensation is calculated as Rs 3,60,00,000 (Rs. Three crore

sixty lakhs) for the period from 01.04.2020 to 31.03.2023 i.e. 35 months.

4.6.1 Environmental compensation towards damage to the environment due to past
fires and pollution caused needs to be assessed by engaging expert agencies

such as NEERI/IIT.

5.0 CONSLUSIONS

5.1 AMC has obtained Authorisation from MPCB vide no. BO/MSW/B-1901000012
dated 11.01.2019, which is valid upto 31.12.2023 for Chikalthana and Padegaon

Solid Waste Processing Plants.

5.2 The processing plant consists of pre-sorting system (loader/JCB, feeder belt,
trammel (100 mm), windrow composting (compost pad/platform, windrow
turning, screening through trammels (35 mm & 16 mm), Curing, Refining and
packing of compost. Sorted material such as plastic, papers, glass recycled, RDF
sent to Cement Plants and Rejects stored in the premises, which is to be

disposed to Sanitary Landfill facility (SLF). SLF is not yet established.

5.3 The amount of legacy waste dumped at the Chikalthana site is 35,974 m? and at

Padegaon site is 55,000 m3.

5.4 During the visit, it was observed that smoke was emitting from multiple
locations due to fire in the legacy waste dumped in the Chikalthana whereas at
few locations at legacy waste dumped at Padegaon Site. There was no flame of
fires observed at both the sites. The spraying of water to douse the fire was not
in operation and it is informed that the same was done immediately. The water

storage tanks (10 Lakh Litre at Chikalthana & Padegaon each) are provided at

16



5.5

5.6

5.7

144

both the sites from where the water is taken for dousing fire. There was no
generation of any resulting wastewater/leachate from dousing operation

observed during the visit.

The corporation has adopted Short Term measures as deployment of fire
fighting vehicles, fire pumps for immediate action, fire extinguisher which needs
to be up-graded whereas Long Term preventive measures such as such as bio-
mining,improvement in firefighting system and establishment of MRF plant to
reduce dry waste along with the time schedule to control the fire
incidences/outbreaks need immediate execution. The work of Bio-mining shall
start from01%t October 2023as the project is under approval from government

authorities.

There is need to comply with the directions issued by CPCB to MPCB under
Section-5 of E (P) Act, 1986 regarding fire incidents at MSW Dumpsites, and
measures needs to be upgraded as per aforesaid direction covering the
requirements/arrangements for disposal of waste, monitoring of dump site,
arrangement of firefighting, health & safety of workers and Mock-drills.SoP for
dousing of fire/prevention of fires based on the SoP of MCGM, Mumbai and

CPCB direction needs to be prepared.

Fire incidents/outbreaks are occurring in the storage/dumping of legacy waste
and AMC has not done bio-mining of legacy waste. It may be considered that
there would have been no outbreaks of the fires, if bio-mining of legacy waste
might have been done. Environmental Compensation due to non-compliance
w.r.t. bio-mining of legacy waste w.r.t. Hon’ble NGT order and direction issued
by MPCB as per para 4.1.6 (I) (b) above, to be recovered from AMC. Considering
Environmental Compensation at the rate of Rs. 10 lakh per month from
01/04/2020 till 31.03.2023 (as bio-mining of legacy waste is not started),
Environmental Compensation is calculated as Rs 3,60,00,000 (Rs. Three crore
sixty lakhs) for the period from 01.04.2020 to 31.03.2023 i.e. 35 months.

Further, Environmental compensation towards damage to the environment due

17
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to past fires and pollution caused needs to be assessed by engaging expert

agencies such as NEERI/IIT.

6.0 RECOMMENDATIONS-

(@) AMC shall immediately start the work of bio-mining of legacy waste present at
MSW dump sites.

(b) AMC may carry out adequate plantation as per CPCB Guidelines and in
consultation with MPCB.

(c) AMC should comply the directions issued by MPCB and deposit Environmental
Compensation of Rs. 3.6 Crore for non-compliances of bio-mining of legacy

waste as per directions of MPCB.

(d) Environmental compensation towards damage to the environment due to past
fires and pollution caused may be assessed by engaging expert agencies such as
NEERI/IIT.

(e) Similarly the Environmental compensation can be assessed by Monitoring Air
guality & Assessing Land & water Pollution in Air by Areasfor Air quality.

(f) AMC shall comply with the directions issued by CPCB to MPCB regarding

outbreaks of fires on dump-site (para 4.5 (ll1))

Date : 30-06-2023

18
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REPORT OF COMMITTEE IN THE MATTER OF ORIGINAL APPLICATION
NO. 112/2022 (WZ)/IA NO. 29/2023 (WZ) (Suraj Pradeepkumar
Almera Vs MoEF&CC 80rs.) IN COMPLIANCE WITH ORDER OF
HON’BLE NGT, WESTERN ZONE BENCH, PUNE, DATED 25.01.2023
RELATED TO INCIDENTS OF OUTBREAKS OF FIRE AT MSW SITES AT
CHIKHALTHANA AND PADEGAON OF AURANGABAD MUNICIPAL

CORPORATION
COMMITTEE MEMBERS
| Name 'mg,mwmm,’m___rw_ ' #—'_WF
Shri Pratik Bharne Central Pollution Control Board (CcPCB), P M
' Scientist ‘E’ Regional Directorate, Pune /’ e
“sh Maharashtra _Pollution  Control Board |
Shri. Sushilkumar Rathod | r—EO ‘
' sub-Regional Officer, (MPCB) | *@5
i

Aurangabad

' Shri. Somanth Jadhav

Deputy Commissioner

Solid Waste Manage =t

Department

| Aurangabad Muricipal Corporation (AMC)

Nodal Agency %
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Item No. 2 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No. 112/2022 (WZ)
[.LA. No. 29/2023(WZ)

Suraj Pradeepkumar Ajmera
..... Applicant
Versus

MoEF&CC & Ors.
....Respondent(s)

Date of hearing: 25.01.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Ms. Supriya Dangare along-with Ms. Swayamprabha,
Advocates
Respondent(s) : Mr. Aniruddha Kulkarni, Advocate for R-3/AMC
ORDER
1. From the side of Applicant, learned Counsel Ms. Supriya Dangare

along-with Ms. Swayamprabha have appeared and from the side of
Respondent No.3/Aurangabad Municipal Corporation, learned Counsel

Mr. Aniruddha Kulkarni has appeared.

2. The matter is at the admission stage. Vide our previous order dated
12.12.2022, we had instructed the learned Counsel for the Applicant to
apprise us about the mode which would be employed for making
assessment of the environmental compensation, which was being claimed
for the previous 212 incidents of outbreak of fire in Chikhalthana and
129 incidents of outbreak of fire at Padegaon, though nothing has been
stated in respect of that today but an I.A. has been moved, which is said
to be a defective one but the learned Counsel for the Applicant has
assured us that the defect would be removed today itself. The Registry is

directed to number it after the defect is removed.

Page 10of 3
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3. In this I.A., it has been submitted that on 20.01.2023, a fresh
incident of outbreak of fire has happened at Padegaon Waste Site where 2
lakh tones of waste is lying. The fire brigade till date deployed 35 tankers
of water to control the fire and almost 1,05,000 liters of water was used
in order to extinguish the same. It has also resulted in tremendous
damage to the environment and public at large. Paper cutting of the news

of this occurrence has also been annexed.

4. On the basis of above details, we find that prima facie case is made

out for entertaining this application, therefore, we admit it.

5. Registry is directed to issue Notice to the Respondents, returnable

within 04(four) weeks.

0. Since learned Counsel Mr. Aniruddha Kulkarni accepts notice on
behalf of Respondent No.3/Aurangabad Municipal Corporation, hence,

notice is waived against Respondent No. 3.

7. Applicant is directed to provide copy of the application and relevant

documents to the Respondent No. 3 within a week.

8. Applicant is also directed to take necessary steps for service upon

the Respondents by both ways and also through available e-mail.

9. Further, in the interim application, prayer is made for direction to
Respondent No.3/Aurangabad Municipal Corporation and Respondent
No. 5/MPCB to take urgent measures to stop the fire and to constitute a
Committee comprising Central Pollution Control Board (CPCB) and
Maharashtra Pollution Control Board (MPCB) to visit the Padegaon waste

site and assess the situation and submit its report.

10. We deem it just and proper to constitute a Joint Committee
comprising one Member each from the:-

(1) Central Pollution Control Board (CPCB);

(i1) Maharashtra Pollution Control Board (MPCB); and

Page 2 of 3
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(iii  Municipal Corporation, Aurangabad.

11. The Committee is directed to visit the site within 07(seven) days
and submit its report in the light of the averments made in this
application within 04(four) weeks. The said Committee may take
assistance of NEERI, Nagpur as well as Municipal Corporation of Greater
Mumbai (MCGM), if so required. We also would like to have a report in
respect of the mode, which can be employed to assess the environmental

compensation for the past fire incidents.

12. The Aurangabad Municipal Corporation (AMC) shall be the nodal

agency for coordination and logistic support.

13. The report in the matter be filed by the Committee by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.

14. Applicant is directed to supply the required documents and copy of
the application to the Members of the Committee within three days from

today.

15. A copy of this order be communicated to the above-mentioned

Committee forth-with for compliance.

Accordingly, I.A. No. 29/2023 (WZ) is allowed.

Put up this matter on 01.03.2023

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

January 25, 2023
Original Application No. 112/2022 (WZ)
[.LA. No. 29/2023 (WZ)

P.Kr

Page 3 of 3
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone :
om0 ———— " Kalpataru Point, 3rd & 4th floor,
£ ' 7124!40352?3 i & S | Sion- Malunga Schemﬁ Road No. 8,
ax 1 24044532/4024068 /4023516 MAMARASHTRA_ (05 Cine Planet Cinema, Near Sion Circle.,

g, e~ Sion (E),

Email :  rohq@mpcb.gov.in @ Mumbai - 400 022
No: BO/MSWA/B- | ¢ (0000(1 Date: I/ ¢\ /12013

FORM -l

[See - Rule 16 (1)]
To,
The Municipal Commissioner,
Aurangabad Municipal Corporation
Gut No. 5 & 14 9Reservation no. B 19),
Mauje Harsool, Aurangabad.

Sub: Authorization under Solid Waste Management Rules, 2016.
Ref: Your online application for grant of authorization.

The Maharashtra Pollution Control Board after examining the proposal hereby
authorizes The Commissioner, having administrative office at Aurangabad Municipal
Corporation, Solid Waste Management Department, 31 floor, Administrative Building, Town
Hall, Aurangabad to set up and operate waste processing/ treatment/disposal facility at Gut
No. 231 (Reservation no. A10), Chikalthana, Aurangabad, Gut No. 66, 67, (Reservation
no. A 41), Saulghter house extension, Padegaon, Aurangabad and Gut No. 5 & 14,
(Reservation no. B 19), Mauje Harsool, Aurangabad (Total 3 Sites) on the terms and
conditions (including the standards to be complied with) attached to this authorization.

1. The authorization is hereby granted to operate the facility for processing, recycling,
treatment and disposal of solid waste

2. The validity of the authorization is till 31/12/2023 after the validity, renewal of
authorizations is to be sought.

3. The authorization is subject to the terms and conditions stated below and such
conditions as may be otherwise specified in these rules and the standards laid down in
Schedules | and |l under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the
penal provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order
passed! to be passed by Hon’ble High Court/NGT.

7. The Corporation shall strictly follow the EIA Notification, 2006.

8. The operator of the facility shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to time
and the manual on solid waste management prepared by the Ministry of Urban
Development

9. The operator of the facility shall be responsible for the safe and environmentally sound
operations of the solid waste processing and or treatment facilities as per the guidelines
issued by the Central Pollution Control Board from time to time and the Manual on
Municipal Solid Waste Management published by the Ministry of Urban Development
and updated from time to time.

10. This is issued with the approval ol Consent Committee of the Board in its
meeting held on 18/12/2018. {

o

g

(E. Ravediran, 1as)
Member Secretary
D. A. - Annexure- |

Aurangabad Municipal Corporation
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Copy f. w. cs-

The District Collector, Auranagabad - He is requested to take review the performance of

bodies at least once in a quarter on waste segregation, processing treatment and disposa)
and take corrective measures in consultation with the Commissioner or director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban
Development

Copy to:
1) Regional Officer, MPCB, Auranagabad / Sub Regional Officer, MPCB, Aurangabad - For

necessary action and follow up.
2] Master File.

Aurangabad Municipal Corperation
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ANNEXURE -
Terms & ¢ ANREXURE -|
Ondition o
and Sanitary |andsﬁ:|° gﬁl‘ale Municipal Solid Waste Processing/ Waste Disposal Facilities
Auranagabad Municj at following locations by The Munmicipal Commissioner,

pal Corporati
mention below P oy

3% floor, Administrative Building, Town Hall,

1. 450 mT
by ! Day of Municipal Solid Waste generated shall be processed and disposed as

El:; 0:‘“"“9 Location of waste processing | Municipal | Method of Treatment
3 agenc S site Waste |
. Aura_ngabad Gut No. 231 (Reservation no. A10), ‘Presorting  system,  windrow
MU"'C'Da_l Chikalthana, Aurangabad 150 MT/day | composting, compost pad, windrow
Corporation \ _| turning, curing, compost refining
2. | Aurangabad Gut No. 66, 67, (Reservationno, A| | Presorting  system,  windrow
Municipal 41), Saulghter house extension, | 150 MT/day | composting, compost pad, windrow
| Corporation Padegaon, Aurangabad turning, curing, compost refining
3. | Aurangabad | Gut No. 5 & 14, (Reservation no. B Presorting  system,  windrow
| Municipal 19), Mauje Harsool, Aurangabad 150 MT/day | composting, compost pad, windrow
| | Corporation turning, curing, compost refining
I.  Segregated waste like Metallic paper, plastic etc. shall be Disposed through rag
pickers by sale for recycle.
. The non-biodegradable inert waste, residues of waste processing facilities as
well as pre-processing rejects from waste processing facilities shall be disposed
off at authorised landfill site only,
Note :

1]

The odour nuisance from the site can be controlled by periodic spraying of
microbial culture or any suitable method.

1. The municipal authority shall comply with these rules as per the implementation
Schedule laid down in Schedule 1 as per Solid Waste ManagementRules, 2016,

2.

The corporation shall submit its annual report in Form-lV to Maharashtra

Pollution Control Board and the Secretary-in-Charge of the Department of Urban
Development of the concerned State or Union Territory in case of metropolitan
city and to the Director of Municipal Administration or Commissioner of
Municipal Administration or Officer in -Charge of Urban local bodies in the state
in case of all other local bodies of state on or before the 30thlday of June every
year.

3. When an accident occurs of any municipal solid wastes collection, segregation,
storage, processing, treatment and disposal facility or landfilk site or during the
transportation of such wastes, the municipal authorities shall forthwith report
the accident in Form-VI to the Secretary In charge of the Urban Development.
Department in metropolitan cilivs and to the Bistrct Collector in all other cases.

authorized sile.

Aurangabad Municipal Corporation

The inert created during handling and processing of MSW shall be prapery land filled at



153

1 4

5. The municipal authority will have to abide by the provisions of Solid Waste Management
Rules, 2016.

6. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor
shall be used for MSW collections.

7. Raw waste material shall not be dumped/stored temporary at this site.

8. Ntl recyclable material shall be segregated at source and before receiving at disposal
site.

9. All mitigation measures like odour
corporation.

. sSmoke, fire, dust, nuisance etc. shall be taken by the
10. Environment Management Plan and

. Disaster Management Plan shall be prepared and
implemented by the corporation.

11. Corporation shall submit the time bound program for implementation of processing
facility within 15 days. e

12. Corporation shall submit Bank Guarantee of Rs. 5 lacs towards compliance of
authorization conditions to the Board within 15 days period from issuance of this
authorization, which will be valid for a period of five year.

13. Corporation shall implement the timely action plan for site selection, acquisition of
land, treatment and processing of solid waste as per the Minutes of the Order
dtd.2/4/2013 passed by Hon'ble High Court, Mumbai against the writ petition
No.1740/1998.

14. Corporation has already obtained NOC from District Site Selection Committee on
Dtd. 25/04/2018.

” : ility as per the
tor of the facility shall design and set up the facility as
e ;r;::ehnﬁgglragt?idelines issued by the Central Pollution Control Board in this regard
from time to time and the manual on solid waste management prepared by the
Ministry of Urban Development.

ili i fe and environmentally v
ility shall be responsible for the sa or
16, Tho.ppere st 'Of t:iffzt’r?e s{:Iid waste processing and or treatment faci!ntnes as per
e 'ngrat‘onr ed by the Central Pollution Control Boa‘rd from time tp ‘nme
o gmd;llmzs;ll;?luh‘lunicipal Solid Waste Management published by the Ministry
and the Man

of Urban Development and updated from time to time,

A rangabad Municipal Corporation
u
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19. This authorization is granted without prejudice or being prejudice of the order
passed! to be passed by Hon'ble High Court/NGT.

20. Corporation shall apply online for MSW authorization to set up and operate
Landfill site at Gut. No. 66-67 Reservation No. A- 41, Padegaon, Aurangabad,

24.This is issued pursuant to the decision circulation minutes of Consent
Committee dtd. 17.12.2018 & 18/12/2018.

/-\ ¥
(E. Ravendiran, IAS)
Membey Secretary

Aurangabad Municipal Corporation
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone :  4010437/4020781 Kalpataru Point, 3rd & 4th fioor,

14037124/4035273 Scheme Road No. 8,
Sion- Matunga . ;
Fax @ 24044532/4024068 14023516 Opp. Cine Planet Cinema, Near Sion Circle,
Sion (E),
Email :  rohq@mpeb gov.in Mumbai - 400 022
/ No: BOISWMA/B- (¢~ | 8120000 14 Date: 31| 12|24)8
/f FORM - '
Rule 16 (1
/ To [Rute 16 (1)
The Municipal Commissioner,

3" floor Administrative Building,
Aurangabad Municipal Corporation,
Aurangabad.

Sub: Authorization under the Solid Waste Management Rules, 2016.
Ref: Your online application for grant of authorization dated 27/1 2/2018.

The Maharashtra Pollution Control Board after examining the proposal hereby
authorizes The Commissioner, having administrative office at Aurangabad Municipal
Corporation, Administrative Building, Aurangabad to set up and operate waste processing plant
(Bio Methanation Plant) including electric power generation by using Bio gas production from
organic fraction digestion of MSW having capacity 30 MT/D at Gat No.8 Kanchanwadi, Tal and
Dist- Aurangabad site on the terms and conditions (including the standards to be camplied
with) attached to this authorization in Annexure |.

1. The authorization is hereby granted to operate the facility for processing, recycling,
treatment and disposal of solid waste

2. The validity of the authorization is till 31/12/2023 after the validity, renewal of
authorizations is to be sought.

3. The authorization is subject to the terms and conditions stated below and such
conditions as may be otherwise specified in these rules and the standards laid down in
Schedules | and Il under these rules

4, The Maharashtra Pollution Control Board may at any time revoke any of the caondition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the
penal provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/ to
be passed by Hon'ble High Court/NGT.

7. The Corporation shall strictly follow the EIA Notification, 20086.

_ 8. The operator of the facility shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to time
and the manual on solid waste management prepared by the Ministry of Urban
Development

9. The operator of the facility shall be responsible for the safe and environmentally sound
pperations of the solid waste processing and or treatment facilities as per the guidelines
;sﬂsugd by{ éhe Central Pollution Control Board from time to time and the Manual on

unicipal Solid Waste Management published b ini
and up?iated from time to limef.J d ¥10% Miniatry of Urben Development

10, This authorization is granted as per the decisi i i
311212018, . v slon taken on CC Circulation agenda dtd.

iran, JIAS)
Membey Secretary
!

D. A. - Annexure- |
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ct C llector, Aurangabad -
Ng overg)) res
/aste Mang,

i8i of Solid
Ponsibility for the enforcement of the provisions

Bement Rules, 20186, it ia ohi:

Processed & g;

On your part to see that the Solid Waste is
10 accordanee with the said Rules.
cer, MPCB, A

ngabad-
» Aurangabad / Syb Regiunal Officer, MPCB, Aurangal
ary action,

b
J

Being one of the implementing



Terms & Cond

Methanation Plalﬂ;n?n t|° set up and to operate integrated waste processing plant (Bio

bz g R cluding electric power generation by using Bio gas production i

bl gestion of MSW by The Municipal Commissioner, Pune Municipal
at No.8 Kanchanwadi, Tal and Dist- Aurangabad.

1 32 r.'ll'zgay of Municipal Solid Waste generated shall be processed and disposed
/_..- Note :
,. 1] The odour nuisance from the site can be controlled by periodic spraying of
microbial culture or any suitable method.
2] At the initial stage of collection of M
minimization and segregation shall be car
on the waste processing site.

unicipal Solid Wastes the waste
ried out at source to avoid burden

with these rules as per the implementation

2. The municipal authority shall comply
Solid Waste Management Rules, 2016.

Schedule laid down in Schedule | as per

torial area of the municipality, be
isions of these rules, and for the
segregation, transportation,

3. Every municipal authority shall, within the terri

responsible for the implementation of the prov

- infrastructure development for collection, storage,
processing and disposal of municipal solid wastes.

ty or a town, shall be managed and handled

4. All municipal solid waste generated in a ci
and the procedure laid down in Schedule-l.

in accordance with the compliance criteria

5. The corporation shall submit its annual report in Form-IV to Maharashtra
Pollution Control Board and the Secretary-in-Charge of the Department of Urban
Development of the concerned State or Union Territory in case of metropolitan
city and to the Director of Municipal Administration or Commissioner of
Municipal Administration or Officer in -Charge of Urban local bodies in the state
in case of all other local bodies of state on or before the 30th day of June every

year.

6. When an accident occurs of any municipal solid wastes collection, segregation,
storage, processing, treatment and disposal facility or landfill site or during the
transportation of such wastes, the municipal authorities shall forthwith report
the accident in Form-VI to the Secretary In charge of the Urban Development.
Department in metropolitan cities and to the District Collector in all other cases.

stalled with comprehensive scrubbing system and

. 7. The gas cleaning system shall be in
ters like PCBs, PAHs, Dioxins, Furans, HzS, CS:

shall be analysed monthly for parame!
elc.

The inert created during handling and processing of MSW shall be properly land filled at

8.
authorised

9. The municipal authority will have to abide by the provisions of Solid Waste Management
Rules, 2016,

10, Tipper and Dumper shall be avoided. Closed body bins can be used or compactor

shall be used for MSW collections
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orary at this site.

eceiving at disposal

44.Raw waste material shall not be durnpedfstored temp
12. A\ recyclable material shall be segregated at source and beforé T
site.

13. A\ mitigation measures like odour, smoke, fire, dust, nuisance etc. shall be taken by the

corporation.
14 Environment Management Plan and Disaster Management plan shall be prepared and

'\rnplemented by the corporation.

f Rs. 2 lacs towards compliance of

n shall submit Bank Guarantee 0 _
uance of this

to the Board within 15 days period from iss
riod of one year.

45. Corporatio
authorization conditions
authorization, which will be valid for a pe

16. Corporation shall implement the timely action plan for site selection, acquisition of

land, treatment and processing of solid waste as per the Minutes of the Order
dtd.2/4/2013 passed by Hon'ble High Court, Mumbai against the writ petition

No.1740/1998.

47. Corporation has already obtained NOC from District site Selection Committee on

dtd. 25/04/2018.

> v of the_ facility shall design and set up the facility as per the
technu:';ai guidelines issued by the Gentral Pollution Control Board in this regard
from time to time and the manual on solid waste management prepared by the

Ministry of Urban Development.

18. The operato

49. The operator of the facility shall be responsible for the safe and environmentally

sound _ope_rat'lons of the solid waste processing and or treatment facilities as per
the guidelines issued by the Central Pollution Control Board from time to time
and the Manual on Municipal Solid Waste Management published by the Ministry

of Urban Development and updated from time to time.

20. This authorization is granted without prejudice or being prejudice of the order
passedl to be passed by Hon'ble High Court/NGT

21. This authorization is granted as per the decision taken on CC Circulati
dtd. 3111 2/2018. : tion agenda

(5. Ralllvel diran, 1A8)
Membel/Fecretary
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MAYO VESSELS & MACHINES PYTLTD

AURANGABAD MUNICIPAL CORPORATION
150 1PD MW PROCESSING FACILITY EACH AT CIIKALTIANA, PADEGAON & HARSOOL.

15% Hepect

ADS
[TH——
<100 Size 1
Water: A Culture & Tuming —p %
DAY WASTE
e = ITEM |33%
52to 55 %Moisture
»| Evaporation & Co, Emission MRF | 12%
hw atment
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Lab Test s per FCO Rule-1985

FINAL COMPOST FOR SALE
BRAND NAME,
MAYO ORGO*

l -
SAYAVERAGE YEILD OF COMPOST 10 t9 13%

1-To go In 50 kg Pack to Reglatored deale
2Loose & Pack to Direct to Farmorn, | — | T ner,
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'\ —
TR Wi ¥%, Ryasersmon 3 ydnta
e Hgars
TR, M 2021 @ ¥ 2022
-_'-'--——_._
Month Compost Dry
Jan-21 256.00 2546.5
|_Feb-21 280.00 789.45
Mar-21 310.00 1457.47
Apr-21 345.00 801.44
| May-21 380.36 1125.89
Jun-21 320.47 1765.49
Jul-21 390.44 2010.97
Aug-21 324.20 2032.96
Sep-21 255.00 1771.195
[ Oct-21 354,00 1963.479
Nov-21 533.00 1753.235
Dec-21 1131.50 1472.82
Jan-22 1047.90 1664.754
Feb-22 978.60 2083.845
Mar-22 1311.05 1844.605
Apr-22 984.60 112423
May-22 868.30 1338.53
Jun-22 683.40 135221
Jul-22 44330 1426.96
Aug-22 451.80 1596.89
Sep-22 516.80 974.10
Oct-22 481.40 2088.94
Nov-22 468.50 2025.94
Dec-22 501.90 2008.68
Jan-23 571 2130.971
Feb-23 708.1 1388 39
Mar-23 916.5 1790.575
Apr-23 749 1810.72
May-23 817.7 1953 81
Total 17379.82 48095.045
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w1 Ui g, Rreason g udnia
iftis srgard
R oAt 2023 @ f&HaT 2023

Month Compost Dry
Jan-23 571.00 2130.97
Feb-23 708.10 1388.39
Mar-23 916.50 1790.575
Apr-23 749.00 1810.72
May-23 817.70 1953.81
Jun-23

Jul-23
Aug-23
Sep-23

Oct-23
Nov-23

Dec-23

Total 3762.30 9074.47
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CHHATRAPATI SAMBHAJINAGAR MUNICIPAL CORPORATION

150 TPD £ 5% MSW PROCESSING FACILITY AT CHIKALTHANA

MSW Reciept At Total Inert TO go
Month i Wet Waste Processing & Its Disposal Dry Waste Processing & Disposal Landfil
Wind D -
tem | Wet | bry | Tota row | Weight Loss during Compost | Y MRF | Combustible | Inert
Processing | Blological Treatment | Proudction | " Waste Waste
% 65% | 35% | 100% 65% 33% 12% 20% | 35% | 14% 15% 6% | Approximate 15% Of
(a+8) £
BN
Symbol | A B c A D E F 8 G H ! 1
JAN 3029 | 1631 | 4660 3029 1000 363 606 1631 128 245 98 704
FEB 3120 | 1680 | 4800 3120 1030 374 624 1680 235 252 101 725
MAR 3185 | 1715 | 4900 3185 1051 382 637 1715 240 257 103 740
Total | 9334 | 5026 | 14360 9334 3080 1120 1867 5026 704 754 302 2169
150 TPD £ 5% MSW PROCESSING FACILITY AT PADEGAON
Month : -~ Wet Waste Processing & its Disposal Dry Waste Processing & Disposal TemStED g
Site Landfill
Windrow Weight Loss during Compost Dry e
tem Total Inert MRF | Combustible | Inert
o - e Processing | Biological Treatment | Proudction e Waste manm
% 65% | 35% | 100% 65% 33% 12% 20% 35% 14% 15% 6% |Approximate 15% Of
(Aa+B) c
Symbol A B c A D E F B G H ] 1
JAN 3055 | 1645 | 4700 3055 1008 367 (381 1645 230 247 99 o
FEB 3023 | 1628 | 4651 3022 997 363 604 1628 228 244 98 702
MAR 3160 | 1694 | 4854 3160 1043 379 632 1694 237 254 102 734
Total | 9238 | 4967 | 14205 9237 3048 1108 1847.4| a967 695 745 298 2146
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PERVENTIVE MEASURES TAKEN AT

e Currently around 1000

DEONAR DUMPING GROUND
REGARDING FIRE

- 1200 MT MBW and around

#00-1000 MT debris material received at  Deonsr
Dumping Ground (DDG). The daily MSW received at DG
is leveled and dozed with the help of bulldozer machines
in active loop.

Also the MSW received is covered with the help of debris
material received at DDG.

The old material dumped at DDG i8 covered with debris
material 8o as to prevent fire occurances.

The activity of churning is carried out in the fire prone
area of DDG so as to prevent fire.

Also moterable roads are prepared at various locations of
DDG so as to reach machinery and water tankers at the
required spot.

04 nos. of firex water tankers are station at DDG along
with one portable water tanker and

are installed at DDG for refilling of water in firex water
tankers.

Maharashtra State Security Council (MSSC) staff is
deployed at DDG for security purpose.
with BMC staff is deployed at various locations of DDG to
check whether there is any smoke at DDG so as 10
prevent fire at initial stage.
Also CCTV cameras are installed at DDG to check the
ingress of unauthorized entires which is monitored by
MSSC staff at control room.
patrolling at intermediate interval is done by MSSC staff

to check unauthorized entry and fire if any.
Also walky-talky arc provided to MSSC staff and BMC

gtaff for communication as mobile network is not
available in s0me spots of pDG.
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* Purported HDPE pipes are also laid in active area to vent
out landfill gas so as to prevent fire.

* Heavy earth moving machineries such as bulldozer and
poclain are used along with firex water tankers to arrest
the fire.

I
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STANDARD OPERATING PROCEDURE
FOR DOZING OF FIRE at DEONAR
DUMPING GROUND




After receipt of Fire / Smoke Occurrence reporting, immediately visit
to fire prone area by BMC / Security Staff

|

e In case of minor fire, DDG Site staff immediately report to Firex
Water tankers stationed at site & arrange heavy machinery like
Bulldozer, Poclain, JCB & Dumper etc. for dozing fire.

e In case of major fire, fire alarm (Call) is given to Fire Brigade
Station / BMC Control Room. And the same is reported to BMC
Higher authorities / SWM Transport section for arranging
additional machinery. As per the directions given by Fire
Brigade section, the heavy Machineries / Firex tankers / Mobile
High Masts are arranged at designated locations for dozing fire.

8

For dozing fire, water is sprinkled through Firex Machines, Covering
material is sprayed on fire prone area with the help of heavy
machineries, Churning of garbage at fire prone is done with the help

of heavy machineries

1
—

§

To avoid / minimize the spreading of fire, trenching around the fire
prone area is done by heavy machinery & also water is sprayed
along the surrounding fire prone area

8

Once the fire is dozed off, cooling operation is carried out for required
time and the reporting is made to BMC Higher authorities / BMC

| Room. The Fire Occurrence Report is maintaind by JO(DDG).

Contro
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Waste of Wol'k: Pro 169
MUnici managementpatzsed estimate for Bi
el Cofporation Chatrapat Sambhlfmmmg of old dumped waste under solid
Measwem : Ajinagar city for Chatrapati Sambhajinagar
ent
S\h Cum Abstract sheet
"“No | Paricgis——— |
Qty Rate Amout
‘"-Tﬁ‘__‘ 5 Rs. Rs.
l1OMining W———-—- N .
dumped solid waste I:AO:T L el STE0.00,000
= '
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Nical Sanction 01 e
_— charges (1%) 55,00,000/- 55,00,000/-
b ol ]
P.M.C charges 0 N '
1 »
- (1.7%) 93,50,000/ \ 93,50,000/- _'(
4 Misc charges (T.S |
| ges (T.S.S) 01 4,00,000/- L 4,00,000- |
: |
\
Total Cost of | 56,52,50,000
work _
’ Add  18% | 10,17,45000 |
| GST \ '-
‘i Total Amount \ 66,69,95,000/- |

My
- Executiv ' City Engineer B
Chatrapati Sambhajinagar Municipal Corporation ~ Chatrapati Sambhajinagar Municipal Corporaticn

U /
Administrator |
Chatrapati Sambhajinagar Municipal Corporation

- . s— R—
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- {f~' g ! 1t Y00/~
B i (Nett) a 300 RS.oirf oo (Grbss) as
4 .
Per entry taken in form 83,S1.NO..afsiiiiin Subject N
~ By . | falnd | =ysOmiTE | 1 -."‘\ .\'\‘j / -.-"\‘.‘rl
to Conditions vide ietter no. CEMJPABDITE-+.............. ! _\" AYE
AN AS... DL B-04-2023 >>  Chief Eru ..mﬁi,' an
N wr—-._urn;.-;n)j h, a}ee\)‘aﬂl r’{'?-u-
Maharasnud

AurNge?
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CONTROL BOARD

Kalpataru Point, 3rd & 410 flaar,
Sion- Matunga gcheme Road No. 8,

Opp. Cine Plenet Cinema, Near Sion Circle,
sien (E),

Mumbai - 400 022

Phone : 4010437/4020781
14037124/4035273
Fax :  DA044532/4024060 /4023516

Emafl : rohg@mpcb.gov.in

No:BOfMSWNB-[f)clObOofL Date: |}/ o} jz215

FORM -lI
[See ~Riifa 16 (1 )

To,

The Municlpal Commissloner,
Aurangabad Municipal Corporation
Gut No. 5 & 14 SReservation no. B 19),

Mauje Harsool; Aurangabad. .
Sub: Authorization under Solid Waste Management Rules, 2016.
n.

Ref: Your online application for grant of authorizatio

The Maharashtra Pollution Control Board after examining the proposal hereby
irative office at Aurangabad Municipal

guthorizes The Commissioner, having adminis
Corporation, Solid Waste Management Department, 31 floor, Administrative Building, Town
Hall, Aurangabad to set up and operate waste: processing/ treatment/disposal facility at Gut
No. 231 (Reservation no. A10), Chikalthar’:a..:ﬁ.urangabad, Gut No. 66, 67, {Reservation
no. A 41), Saulghter house extenslon, Padegaon. Aurangabad and Gut No. 5 & 14,
{Reservation no. B 19), Mauje Harsool, Aurangabad (Total 9 Sites) on the terms and
conditions (including the standards to'be complied with) attached to this authorization.
1, The authorization is hereby granted to operate the facillty for processing, racyciing,
" treatment and disposal of solid waste
2. The validity of the authorization is il 3141212023 after the validity, renewal of
authorizations Is to be sought. ’
2. The authorization is subject to the terms and conditions stated pelow and such
; cenditions as may be otherwise specified in these rules and the standards laid down in
Schedules | and Il under these rules
4. The Meharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.
£ 5, Any violation of provisians of Solid Waste Management Rules, 2016 attracts the
9 penal provisions of the Environment (Protection) Act, 1986 (29 of 1986).
This authorization |s granted without prejudlca or belng prejudice of
passed/ to be passed by Hon’ble High Court/NGT.
7. The Corporation shall strictly follow the EIA Notification, 2006.
8. The operator of tho facility shall design and cat up the facllity as per the techmcal
quidelines issued by the Central Pollution Control Board In this regard from time to ume
and the manual on solid waste mapagement prepared by the Ministry of Urcan

Development
g. The operator O
operations of the so
issued by the Centra
Municipa! Solid Wasle

the order

for the safe and environmentally sound
{reatment facilities as per the guidelines
nd the Manual cn

from time to time &
ry of Urban Development

{ the facllity shall be responsiblo
lid wasle processing and ar
| Pollution Control Board
Management published by the Minist

and updated from time to time,
40. This s jssued with the approval of consent Committea ot tjie Board In its
B/12/2018. i
i

meeting held on 1

(E. Rayedlrnn. 1AS)
Mumbur_!iecretan,r

D. As e Annexuice |
Aurangabad Munlclpsl Conporation
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()

124
Copy f.w. t8- _
The mwiﬁolleetor. Auranagabad - Ho s fequesiec t:;o reuiew the performante of local
bodies at least once In a quarter on waste segregation, procers o *
and take corective measures i consultatioriwith the Commissioner of director of municipal

Administration or Director of locel bodies and -secretary-rkchara® of the Stater Uban
Development

Copy to: y ; . "
1) Regional Officer, MPCB, Auranagabad./ SybReglonal officer, MPCE, Aurangabad - For
" necessary action and follow up. Y

2] Master Flle.

Aurergebed Municipal Corporalion
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0D

::;""B &:m?ondﬂlnns to Operate Municipal Solid Waste Processing/ Waste Disposal Faciities

ﬁl-lrlll‘llnn:?d .:;‘3::::1?{3 .;‘ following locations by The Municipal commuamn::.
a orporation, 3¢ ilding, Town Hall,

Aurangabad as mention Py 3 .ﬂgor. Administrative Bu o

4.-450 MT/ Day of Municipal Solid Waste genérated shall be processed and disposed a8

below:
Operating Location of waste processing A
Agency aite Waste

Aurangabad Gut No. 231 (Reservation no. A10),
Municipal Chikalthana, Aurangabad 450 MT/day | composting.
Corporation qwrning i

Aurangabad Gt No. 66, 67, (Reservation no. A Presorting
Municipal 41), Saulghter house extenslon, | 160 MT/day composting, ©

Corporation Padegaon, Aurangabad 2 s
3 Aurgngabad Gut No. 5 & 14, (Reservation no. B system,  windrow
Municipal 19), Mauje Harsool, Aurangabad compost pad, windrow
%Erﬂthn ﬂ 0 compoOs [Eﬂl"li e

i Segregated waste like Metallic paper, plastic etc. shall be Disposed tnrough r2g

pickers by sale for recycle.
I. The non-biodegradable-inert waste, residues of waste processing facilities as

well as pre»pmcessing_rejec'_(s from waste processing facilities shall be disposed
off at authorised landfill site only.. )

Note | .
1] The odaur nuisance from the. site- can be controlled by periodic spraying of

microbial cuiture of any s_ultable.rne!hod.

4, The municipal autharity shall .comply -With these rules 8s per the Imp\ementaﬁen-
Schedule laid down In Schedulel as per Sofid Weste Management Rules, 2016.

2. The corporation ghall submit its annual report. In Form-lV to Maharashtra
pollution Control Board and the Secra’t'ary-ln-(:harga_of the Dopartment of Urban
Development of the concerned State-or Union Territory in case of metropolitan

city and to the Dlrector of Municipal Administration oF Commissioner of

wunicipal Administration or Officer In ~Charge of Urban local bodies In the staie
in case of all other jocal bodies of state on or before the 30th day of Juno every

year.

3. VWhen an accldent occurs of any municipal solid wastos-collectlon, seqregation,
storage, processing, treatment and digposal facility or jandfill site or during the
transportation of such wastes, the municipal authorities ahall torthwith report

the accldent In Form-Vl to the gacretary In charge of the Urban Development.
Department in metropolitan cities and to the District Collector In all other cases.
roperly 1and tiled at

4. The inert created during handling and processing of MSW shall bo p

aumcrtmd site,

Aursngabsd wunicipal Cerporalion
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f’aij

8. The munici
pal aut
Rules, 2016, m’“"’"“'mmt’*pmmamwmw

8. Tipper and Dum '
sh
m“num’muwmnlhﬁmwmmmmwnum

7. R .
aw waste material shall net be dumpadistored temporary ot Fis s42.

8. Al
dtew“ matertal -hanummmummmmmnm‘

8. All mitigation -
‘ measures fika odour, smoks, fire, dust, nuisanes 64 sholl by taken ) T

10. Environment Mana ’
gement Plan and Disastar Managemant prapared ard
implemented by the corporation. g Poams e

11. Corporation shall submit the tim '
poratior o bouha program fof implemantation of processag
mmmmsam e g

12. Corporation shall msaamsmmmudm.smwmmd
authorization conditions to the Board iithin 15 days period from isseancs of o8
authorization, which will be valid for 8 period of five yesr.

13. Corporation shall implement the timely action pian for she gelection, acpusition o
land, treatmert and processing of 'solid waste as per the Minutes of 98 Crer
ﬁﬁm‘lgfiaa'psmd by Hon'ble High' LCourt, Mumbal against the wril pefton

44, Corporation has alrendy obtained NOC from District Site Selection Commitiss on

Dtd, 25/04/2018.

456, The operator of the facility shall _design and set up the facility
technical guldelines fssuad by the Central pallution Control Board in this regard

from time to fime and the manual on.solld waste manag
Ministry of Urban Development. :

16.Thé operator of the facility shall be res

sound operations of the solid waste processing and or
the guldelines lssued by the Central’Poltution Control Board from time to tims

and tha thenuel on pMunicipal Salid Wasle ttanagement pu
of Urban Deyelopment and updated from tiine to time.

Corpul susn



174

TR SR

19. This authorization s granted without -prejudice- or
passed/ to be passed by Hon'bla-Hl’g}giGouwNGT. .

20. Gorporation shall appl
Landfill site at Gut. No, 86-67 Reservation'No. A-41

pursuant to the: decislon clrc

24.This s lssued t
17.12.2018 & 18/12/2018,

GCommittee dtd,

Aursngobed Hunlcipal Caorporatiun

(h

heing prejudice of the order

t up and operate

y online: forMSW authorization to' 89
v , Padegaon; Aurangabad.

ulation minutes of Consent
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel.No. (0240) 2473462 Regional Office,

.

oyt e Paryavaran Bhavan,
A-4/1, MIDC Aren, Chikalthana,

Fax No. (0240) 2473461

e
‘“"" Behid Daynik Lokpatra, Near Seth
U174 Nandlal Dhoot Hospital, Jalna Road,

Aurangabad-431 210,

By FAX/R.P.A.D./HAND DELIVERY:

No. MPCB/ROA/PD/ 12020 Date:- 09 loSTw20
2605V Y o)

To,

M/s. Aurangabad Municipal Corporation.,

Post Box No 125, Town Hall,

Aurangabad.

Sub :- Proposed Directions u/s 33A of the Water (Prevention &
Control of Pollution) Act, 1974 and u/s 31A of the Air
(Prevention & Control of Pollution) Act, 1981.

Ref:- 1) Consent granted by the Board.
2) Visit of Board Officer to your STP's on 15.04.2020.
3) Report received through Legal Action Module from SRO
Aurangabad.

WHEREAS, your local body is located in the “Pollution Prevention Area™ under
the Water (Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention &
Control of Pollution) Act, 1981.

AND WHEREAS, the Board has granted the Consent to Operate to your local
body for operation of sewage treatment plants under Section 26 of the Water (Prevention
& Control of Pollution) Act, 1974 and under Section 21 of the Air (Prevention & Control
of Pollution) Act, 1981. And it is obligatory on your part to provide pollution control
system as it warranted and to operate and maintain the same continuously and effectively
so as to achieve the standards prescribed in the Consent,

AND WHEREAS, the Board Officer visited your unit on 13.04.2020 tor
checking compliance of consent conditions and reported vide above reference (3) that
you are not operating sewage treatment plants properly as the the some parameters such
as BOD & COD are found on higher side than the prescribed limits from the Joint
vigilance reports of STP samples collected from time to time.

AND WHEREAS, this non performance ol sewage treatiment plants atracts
environenmial compensation ps per the Mational Green Tribuna) in Original Apnlication
No 593/2007 (WP) civil No 3752012 " Paryavaran Suraksha Samiti & Anr \'.-;lltn.'un of
India & ors " .
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AND WHEREAS. fom #x reoosd of s office aad S oiscrancss made
Sexring te vist. | came %0 the conclusicn St you 2z oot compivieg =l S Comse
cndtions znd te provisions of Water (Provestion & Control of Pollamon) AL v
and B A (Provention & Cootrod of Pollacion) Act. 1981 Sercdy canmng e myay ©

T eovEomEmet

NOW THEREFORE. iz cxcmcase of the powers coafcrred spon e mmdo Scrueos
I3A of the Waner (Prevestion & Cootrol of Pollation) Act. 1974 and amder Sccnam 310
of the Ax (Prevemsion & Coaerol of Pollution) Act, 1981, L Dr. Pravn M. Josiz, Repuemad
Officer of the Boesd 2 Aumngabad dwrect you 10 subenst yoor rephy/Cormectrve achen an
documments slongwith photographs withm 2 penod of fifices days from e dae of rocogs
of these durections, faling whoch further necessary acticn as deem fit = your case = pev
fae provisions of vanoes esvirommental eaactaenss will be mstimed agmas oo, whseh
mey please be noted.

e

e, PAL Jeshi)
Rogeoaal Offices- Awrsmpadand
Copy sebmimed w0 - — 1.
1. The lowt Disecsor (APC), MPCB, Mamba: ~2p 5} ¥ v
2 The Law Officer (P & L Div), MPCB, Mumbai.

Cogry Sor wliamatiin and peccssary fodbon wp aitua w

L. The Sub-Regional Officer, MPCH, Aursngabad fr ifoemation and w mpon 9
Commpl e scciadingly

Copy w Master File, MPCB, Awangabad
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Regionnl Office, Puryavaran Bhavan,
— Al MIRE Aren, Chikalthama,

1.1\'.:.{!1?4012:1.!4(‘! =

Fax No, (0240) 2473461 o Belitpd Daynik Lukpates, Near Setl
e Nandlnl  Dhoot Hospital, Julna Read,
“! ’.r Aurgnlnhml—ul Ho,

Do 25168 [ 2e20

v PAN/RPAD L LAND DE :éln\l'ls»‘.ﬂ\’t
MICBROASSCN] o0 2 G803

To,

The Assistant Commissioner,
(Municipal Solid Waste Management),
Aurangabad Municipal Corparalion,

Aurangabad.

Sub :- Show Cause Notice.

Rel- 1) Solid Waste Management Rules, 2016 and amendment thercof. i
2) Orders passed by the Hon'ble Supreme Court and the Hon'ble High

Court, Aurangabad in various Writ Petitions and Public Interest

Litigations.
3) Authorization grante
4) Complaint received
mail 18.06.2020.
5) Visit of Board Offficers to MSW processing site on 22.06.2020.

d under MSW Rules by the Board.
from residents of Gloriya City, Bhavsingpum vide e

WHEREAS, it is obligatory on the part 1o comply with the conditions of the
Autharization under the provisions of Selid Waste Management Rules, 2016 granted by the
M lsarashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions ef
Sehedule-l] of the said Rules, particularly collection seg i stomge, mnsportation,

processing and disposal of municipal solid wastes.

AND WHEREAS, the Hon'ble Supreme Cour! and the Hon'ble High Court, Aurwmgabad
hnve pas_scd onim:s_ in various Writ Petitions and Public Interest Litigntions wherein the
Corporation authorities have been dirccted to comply with the MSW Rules, 2016 serupulously.

| AND WHEREA?, ll{e Sub-Regional Officer of the Board at Auraneabad visited
Podepaon MSW processing site of Aurangabad Municipal Corporation on 22.06.2020 for the
.-I|1.\I-.“a‘.;|§uuon of compluint received vide Rel No 4 above and reported that tl-\; (;t-\r]-\‘mtiull is
1],; I;flt;";gn :bg;t J\:;?JJ hIITquy ol‘ml{nicipa! solid waste from Aurangabad eity and about 140 ©
further disposal as aull:riz:l:‘i‘:nlizﬂnd\‘;tilo:ls yﬁi:v]:‘\:‘iusﬂnn' Pmc'cfsi'“g' ”“:“ iyt
no! made Ol?crrnionn] uny scientific nnlu.'laerncnl.:rli'o:mci:ﬁ];\:fi" o S.cr\.c‘.l Ihm"\““ !‘:T“:
genernted during processing of solid waste thereby lenchate found ?lls‘ \:En- ‘{;‘l::lll.‘l;:.‘l\I]h\u:‘l\t‘g:‘\]‘l;::'-
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.

J

bout 1-2 K nway & Tound in stagngn eondition
o nrea with ground water contamination, Alg, (he
Tuent collected/treated into SCWARE Irentmen plant

Iy disposal of lenchute cfl

wor noticed (hat heaps of huge old mixed municipal solig waste
nable.

AND WIEREAS, it  nolicee .
pehind the 3 sheds on open area which is highly obje

AND WIEREAS, you have been already m:.,_::m:..n_ E‘ this office vide letier dated
25.07.2019 1o take necessary steps towards the noncompliance in conlext to carlier complaint

received from same residents cven though you have nol tuken any corrective steps.

AND WIIEREAS, the Board is receiving various noav_e.z_.m regarding smell nuisance,
underground contamination, dumping of untreated M8W, cle. against Aurangabad Municipal

Corporation.

Thus, you are not serious about the pollution control and contravening the provisiens of
viurious epactments and also damaging the surrounding environment knowingly and willfully.

AND NOW, THEREFORE, you arc hereby called upon to Show Cause as to why
neeessary legal action shall not be initiated against the Corporation authorities for the above
lncunas. Your reply, if any shall reach this office within a period of scven days from the date or
reeeipt of this notice, failing which, the Board will have no any other option than to initiate
nceessary legal action under the provisions of the above said enactments apainst the Corporation

authorities, which may please be noted.

Copy submitied 1o ;-
1. The Joint Director (APC), MPCDB, Mumbai,

2. The Regional Officer (HQ), MPCB, Mumbai.
3. The Sr. Law Officer, MPCB, Mumbai.
Copy to Sub-Regional Officer, MPCB, Auranpabad for information and necessary follow-up.

Copy to Master File, MPCB, Aurangabad.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tal. Nov, (0240) 24783402 ll(“:i““ﬂ-l Ol.ru_c'
ryye ) Parvava e Bhave
Fax N, (0240) 2473461 T aryavaran Bhavan,
S —— A=4/1, MIDC Area, Chikalthana,
wewar Behid Daynik Lokpatra, Near Scth
aT"73 Nandlal  Dhoot Hospital, Jalna Road,

Aurangabad-431 210,

Ry FAN/R.P.AD/IAND DELIVERY:

No. MPCB/ROA/PD/ 12020 Date:- | 7 | 0P / (227
2 )

= w70

MJs. Aurangabad Municipal Corporation.,

Post Box No 125, Town Hall,
Aurangabad,

Sub :- Proposed Directions u/s 33A of the Water (Prevention &
Control of Pollution) Act, 1974 and u/s 31A of the Air

s (Prevention & Control of Pollution) Act, 1981.

Ref:- 1) Solid Waste Management Rules, 2016 and amendment thereof.

2) Orders passed by the Hon’ble Supreme Court and the Hon’ble High
Court, Aurangabad in various Writ Petitions and Public Interest
Litigations.

3) Authorization granted under MSW Rules by the Board.

4) Complaint received from residents of Gloriya City, Bhavsingpura vide e-
mail 18.06.2020,

5) Visit of Board Officers to MSW processing site on 22.06.2020.

6) Show Cause Notice issued by the Board dt-25.06.2020.

7) Visit of Board Officers to MSW processing site on 20.07.2020

8) Proposal received through the legal module dt-24.07.2020.

WHEREAS, it is obligatory on the part to comply with the conditions of the
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is ulso obligatory on your part to comply with the provisions of
Schedule-1] of the said Rules, particularly collection segregation, storage, transportation,
processing and disposal of municipal solid wastes,

AND WHEREAS, the Hon'ble Supreme Court and the Hon'ble High Court, Aurangabad

have passed orders in various Writ Petitions and Public Interest Litigations wherein the
Corporation authoritics have been directed to comply with the MSW Rules, 2016 scrupulously,

TR e T T WP YT Scanned with CamScanne!
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AND WHERE!
- (6} issued vou the Show C‘\s. ~ lhﬂ ‘ _Poar.! otlice vude relurency above No
the Board at "'“'"'H:f':l\bad e ':l Ll;:n‘ t‘;:,c pet the report submitted by the Sub Regional officer of
o - = n spite e IS N0 any rcs ; . i
noncomplianc - e ; . y respond from your end to comply with the
* € mentioned in the said notice. phy ity 'the

AND WHERE = :
Padidaca ““3‘15_ . AS. officials ‘of Board at Sub Regional Office at Aurangabad again visited
chcc;irg t};c.-co P-I_C\E'Sf:ln; site of Aurangabad Municipal Corporation on 20.07.2020 for the
= mpliance of : Jotice 1 , too vigl . %
s P of show Cause Notice issued & during visit following non complinaces

1. You have not made operational any scientific arrangements for collection & treatment of

leachate- generd ted during processing of solid waste thereby Jeachate found its way outside the
processing site and flowing towards lov ~lying area & found in stagnant condition which causcs
water contamination.

fmcll_ nuisance to surrounding area with ground

> It is noticed that heaps of huge old mixed municipal solid wastc found stored in unscientific
manner behind the 2 sheds on open arca which is highly objectionable.

3. The record regarding regular disposal of leachate (@ the STP Padegaon not maintained at site.

AND WHEREAS, the Board is receiving various complaints regarding smell nuisance,
ted MSW, etc. against Aurangabad Municipal

underground contamination, dumping of untrea
Corporation.

bservations made during the

AND WHEREAS, from the record of this office and the ©
visit, 1 came to the conclusion that you are not complying with the Consent conditions and the
visions of Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &

Control of Pollution) Act, 1981 thereby causing grave injury to the environment.

of the powers conferred upon me under Section 33A of
llution) Act, 1974 and under Section 31A of the Air

(Prevenﬁon & Control of Pollution) Act, 1981, 1, Dr. Pravin M. Joshi, Regional Officer of the
Board 2t Aurangabad direct you to submit your reply/corrcclive action plan towards the
A compliance of above related pointsfnon-compliances alongwith all necessary documents
alongwith photographs within a period of fifteen days from the date of receipt of these directions,

failing which further necessary action as deem fit in your cas¢ as per the provisions of various

i enactments will be initiated against You, which may please be noted.

NOW THEREFORE, in exercise
the Water (Prevention & Control of Po

envi
Dr. Ic‘lh oshi)
Rcgiou‘.\H‘Jft'accr-r\u_mngabad_
b Copy submitted 10 - . 7 —
1. The Joint Director (APC), MPCB, Mumbai. ) _/t (1 (Q\ - -

Officer (P & L. Div), MPCD, Mumbai.
d necessary follow-up action 10 ¢ '

2. The Law
pCR, Aurangabad for information and to report the compliance =

; Copy for information an
1. The Sub—f?.cgionai Officer, M

accordingly.

Ny

Scanned with CamScanner
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MAHARASHTRA POLLUTION CONTROL BOARD

Lol o (02400 2473462 Jeegional Office, Paryavaran Bhavan,
D So 2 dny 247 Manl Lo m— A WL MIDC Area, Chikalthana,

Behind Daynik Lokpatra, Near Scth

Nt et

i’"‘?" Nandial  Dhoot Hospital, Jalna Road,
EYT73 Aurangabaid-431 210,

VEIY

:--... e -‘“_I-i{:-—“ l,i"c ‘- o !J ."o /115 Lf)
20| me g7y 5

TR

Fhe Assistant Conmissioner,
(Mumicipal Solid Waste Management),
Surangabad Mumicipal Corporation,
Aurangabad,

Sub i- Show Canse Notice,

et - 1 Solid Waste Management Rules, 2016 and amendment thereof.

Yy Guidehines framed by CPCB on 19.04.2020, 10.06.2020 & 21.07.2020 for
handling , treatment & disposal of waste generated during
teatment/disgnoss fquarantine of COVID 19 patient,

41 hews published in the newspaper Daily Divya Marathi dated

19709/ 2020 regarding disposal of bio-medical waste in open area in weekly

market/hazar site of Chikalthana.

41 Vst ol Board Officer to your hospital on 21/09/2020.

5) Proposal received through Legal Action Module SRO Aurangabad dt-
23 09.2020.

WHLIEAS, it s obligatory on the part to conply with the conditions of the Authorization

under the provisions of Solid Waste Management Rules, 2016 granted by the Maharashtra
Podluton Control Board for the municipal solid waste processing unit,

VD WHIEIEAS. it is also obligatory on your part to comply with the provisions of
Hol b <aid Raoles, particulirly collection segregation,  storave, transportation

il dhiepirsal ol munic i|‘r:|| solid wastes

S AN e HonBle Supreme Court and the Tlon"ble High Court, Auransabad
Eovanmns W Pentions and Public Imerest Litigations wherein the

ceatwuthonte e been directed to comply with the MSW Rules, 2016 serupulously.

WIS e o el s o Sub-Regiomal O1cer of te Board wt Aurangabad visiied

ceived

. . i ’ -
i P b d thl e drtin i} vellid sty Toagnd \.n...}\-.[ Wil oty

vt topud sade ol by pass EAurangabad Beed Road)
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\.\\\-‘\L.:ﬁ; \ shoa B o " i
R R \ ‘\_'\\“‘ L TONIE varous complants reganiing smell mivsae,
= R TR Qe s oF petrearad MSW, g avainst Aurmaahest Mumicipal
(R e T - .
U A e about e polhaton control and contravening e provisions of
N TTIRCT o B Reaging thy swrrounding eavirpament knowing !y and w Wifally
SR N

HEREPORE . wow s horedy called upon 1o Show Cause as o why
At B aon N el againat the Corporation authorities for the above
L el reach this oilice withing & period of seven days from the date of
~oveas e whahs Une Boasd waill bane pooamy other option than 1o witiate

o st it T peot o of the abore said enactiments against the Corporation
okt e phoase e notad

1 .
. Q}‘\?\‘ i
(e P M Joshi)

Regional Officer- Aurangabad.
Logn sabeidd o - . '\ e
1 The Joim Dirvcror (APCL MPCB, Mumbai, o~ AN \
3 1he Regional Officer (HQ) MPCH, Mumbai,

The Se aw Officer, MPCB. NMumbai,

sur-Rogroaal Utlicor, MPUB, Aurangabud tor information and necessary follow-up.
roscer bike MIPCR. Aunmgabad.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/2401470 Py
1 Wama e TRA n

Fax: 24023516/24024068/24044531 galpa::a'm A ﬂ ko
e FBCR AR M: pp. .me P!anel Cinema,

“L\"i Near Sion Circle, Sion (E)

Mumbai- 400 022.
NO.MPCB/RO(HQ)/B- *. (++} Date: ()12} 7 02
i ! ] [

To

The Municipal Commissioner,
Aurangabad Municipal Corporation,
Aurangabad.

Sub : Assessment of Environment Compensation as per directions of
Hon'ble National Green Tribunal dated 02/07/2020 in Original
Application No.606/2018—In the matter of Compliance of Municipal
Solid Waste Management Rules, 2016 and other Environmental
issues.

Ref :1.Orders dated 24/01/2020 & 2/7/2020 passed by Hon'ble NGT in
Original Application No.606/2018.
2 D.O. Letter dated 11/07/2020 issued by the Environment
Department, Govt. of Maharashtra.

The Hon'ble National Green Tribunal, Principal Bench, New Delhi has passed

orders dated 24/01/2020 & 2/7/2020 in Original Application No.606/2018- In the matter

of Compliance of Municipal Solid Waste

Management Rules, 2016 and other

Environmental issues.

28108/2019 In O.A. 593/2017 and Order
Hon'ble NGT has directed to all the Local Bodi

the State Government hav
disposal of solid waste including legacy waste & liqu

compensation whic

er dated 24/01/2020 in O.A. No.606/2018, Order dated
dated 06/12/2019 in 0.A. No.673/2018, the
es and or the concerned Department of
e to ensure 100% collection, segregation, treatment and
id waste and in defaull to pay
th effect from 01/04/2020.

in terms of ord

h is o be recovered by the State wi

The Hon'ble NGT vide order dated 02/07/2020 in Original Application bearing

No.606/2018 directed 85 follows:

0

®

sf of the statutory limelines have expired and direchions

Court and this Tribunal to comply with Solid Waste
Jexecuted, interim compensation scale is

In view of the fact that mo
of the Hon'ble Supreme

Management Rules, 2016 remain uf
hereby laid down for continued failure after 31.03.2020

cd failure vall resull in lability ol evety Local Dody o pay
ate of Rs. 10 lakh per month per Local Body for population

5 Jakh per month per L ocal Body for population between 9
1 lakh per month pel other Local Body tiom

Ay cuch contind
compensation at the I
of above 10 lakhs, RS
lakhs and 10 lakhs and KHs.
0104 2020 til! compliance

Continued failure of every Local Body on the subject of commencing the work ol
legacy waste siles remediation from U 1/04/2020 till the comphance will result 1n

liability to pay compensation @ Rs.10 Lakhs per month pe local body for
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il
POpulation aboye 10

akh
between 5 (8 1o S, Rs.5 Lakhs PEr month per local body for population

01
W akhs and Rs. 1 Lakh Per month per other local body.
N,

The ofﬁcial_s of the Board at Regional Office Aurangabad reported the following
non-compliances as on 1/4/2020

1. Your Local Body‘is generating solid waste to the tune of 450 MT/day, out of
th_at 300 MT/day is treated and 150 MT/day of the solid waste is being dumped
without treatment.

2. Your Local Body has not developed or established sanitary landfill for disposal of

inert material.
3. Your Local Body has failed to commence the work of legacy waste sites

remediation,

It has been observed that you have failed to comply with the timeframe for the
implementation of the Solid Waste Management Rules, 2016 and timelines given by

the Hon'ble NGT in various orders.

In view of the non-compliances and as directed by the Hon'ble NGT, you are
hereby directed to pay final compensation from 01.04.2020 till compliance as follows:

1. Final Environmental Compensationof Rs.80 Lakh towards the non-compliance
of Solid Waste Management Rules, 2016 untreated Solid waste to the tune of

150 MT/day from 1/4/2020 to 30/11/2020.
Final Environmental Compensation of Rs.80 Lakh from 1/4/2020 to 30/1 1/2020

towards not commencing of the work of legacy waste sites remedinrion,
You shall pay of Rs.20 Lakh per month for the non-compliance of solid waste
management & Legacy waste management from December, 2020 onwards till the

compliance.

You are requested to deposit aforesaid amount towards the environment
compensation with the Central Follution Contiol Board for restoration of environment,
.J'--r, 1 I G L) v il -

within one maonth from the receipt of this letter,

(‘F-\ 1\\ W2 YAVV v

( Ashok Shingare, 1as )
Member Secretary
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o
Copy submitted to:
1. The Chairman Maharashtra Pollution Co :
s -ontrol Bo: Bi— >
information. Board, Mumbai for favour of
2. The Pnncipal Se

Cretary, Environment
bai-32- for favour of inf

The Principal Secretary,
Mantralaya, Mumbai-32

Department, Gowt I Maharashtra,
Mantralaya, Mum P Ovl ol Maharashtra

ormation,

Urban Development Deptt -Il, Gowt. of Maharashtra,

. - if the aforesaid local Body fails to pay the
compensation within the stipulated time then it is fequested to recover the same
from the grant sanctioned to the said Local Body and deposit the same to MPC
Board.

Copy to:

1.
2.

Regional Officer (HQ)/Law Officer, MPCB, Mumbai
Regional Officer, MPCB, Aurangabad /Sub-Region

Aurangabad-| for information and necessary action -
up with the concerned corporation & councils

- for information.
al Officer, MPCB,
They are directed to take follow
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s, STy
MAHARASHTRA POLLUTION CONTROL BOARD

Tel.No. (0240) 24734062 Regional Office, Paryavaran Bhavan,
Fax No. (0240) 2473401 e ey A-4/1, MIDC Area, Chikalthana,

ROt = §

Behind Daynik Lokpatra, Near Seth \ 5“9 :
-t Nandlal Dhoot Hospital, Jalna Road,
“\‘""' Aurangabad-431 210.
By FAX/RPAD / HAND DELIVERY: _ ’
MPCB/ROA/Directions/ 12021 Date:- p d,olw 2)

21to00j - FBTI—DMfg
To,

The Assistant Commissioncr,
(Municipal Solid Wastc Management),
Aurangabad Municipal Corporation,
Aurangabad.

Sub :- Directions under Section 33A of the Water (Prevention & Control

of Pollution) Act, 1974 and under Section 31A of the Air (Prevention
& Control of Pollution) Act, 1981.

Ref:- 1) Solid Waste Management Rules, 2016 and amendment thereof.
2) Authorization granted under MSW Rules, 2016 by the Board.
3) Proposed Directions issued by the Board vide dtd.17.08.2020
4) Interim Directions issued by the Board on 03.11.2020.
5) The Joint Committee report dtd.12.03.2021.
6) Orders passed by the Hon’ble National Green Tribunal in O A No
§5/2020 Dt-03.09.2021.
7) E-mail reccived by Law officer on 01.10.2021.

WHEREAS, it is obligatory on your part to comply with the conditions of the
Authorization under the provisions of Solid Waste Management Rules, 2016 granted by the
Maharashtra Pollution Control Board for the municipal solid waste processing unit.

AND WHEREAS, it is also obligatory on your part to comply with the provisions of
Schedule-I1 of the said Rules, particularly collection scgregation, storage, transportation,
processing and disposal of municipal solid wastes.

AND WHEREAS, the Hon'ble Supreme Court and the
Aurangabad have passed orders in various Writ Petitions
wherein the Corporatios authorities have |
scrupulously,

Hon’ble High Court,
and Public Interest Litigations
wen directed o comply with the MSW Rules, 2016

AND WHEREAS, the Hon’ble National Green Tribunal passed the order in O A No
85/2020 Dt-03.09.2021and directed Board to initiate action

against  you regarding
noncompliance of Solid Waste Management Rules, 2016 and

amendment thereof,

AND WHEREAS, the Hon'ble NGT has directed to inspect the fact with respect 1o
application no. 85/2020 by toyming the Joint Conunittee ot District Collecto
MPCB Officials,

AND WHEREAS, the joint inspection has been earried out on 12 03.2021 with District
Collector, Aurangabad and MPCE Officials at four no ol Aw angabad Municipal's solid waste
processing sites at Pade saon MEW Processing Site, Hirsul MSW I'rog essing Site SLClnkalthana
MSW Processing site and one no of MSW dumping site at Naregaon.

r Aurangabad and
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AND WHEREAS, during the visit to Padegaon MSW Processing site the Joint
Committee has instructed thit AMC authority shal comply with the following points-

a. Aurangabad Municipal Corporation shall furnish BG of Rs. 5 lakhs as per the
authorization granted by the Board,

b AMC shall provide scientific treatment for leachate collection to MSW sites,

¢ . AMC shall submit pointwise compliance of the directions, Show Cause Notice
issued 25.6.2020, 17.8.2020 and 3.11,2020.

d. AMC shall iaintain the record onsite related (o disposal of leachate to STP Padegaon.

¢. AMC shall submit record regarding aerial distance between Padegaon MSW Processing
siteand Gloria City atthe carlicst.

f. AMC shall spray Biosanitizer in regular time interval so as tominimize the foul smel|
and flies.

2. AMC shall provide scientific air pollution control measure to coconut shredder machine
(i.e.to provide hood, dustcollectorand stack of adequate height),

h. AMC shall provide gloves, PPE Kit, Google and Proper Mask to the workers dealing
with segregation, MSW processing area,

AND WHER.EAS, during the visit to the Kanchanwadi MSW Processing site the
Joint Committee has instructed that AMC authority shall comply with the following points-
a. AMC shall provide scientific treatment for leachate collection to MSW sites.

b. AMC shall spray Biosani!izcrinrcguIartimeIntervallominimizethefoulsmell and
flies.

¢. AMC shall provide gloves, PPE Kit, Google and Proper Mask 1o the workers dealing
with segregation, MSW processing arca. .

AND WHEREAS, during the visit to the Chikalthana MSW Processing site the
Joint Committee has instructed that AMC authority shall comply with the following points-

B a. AMC shall maintain the record onsite related to daily disposal ofleachate toSTP, Zalta,

b. AMC shall spray Biosanitizer inregulartime interval to minimize the toul smell and

flies.
c. AMCshall teke immediate steps torestrict the entries of straydogs.

d. AMC shall provide gloves, PPE Kit, Google and Proper Mask 0 the
workers dealing with segregation, MSW [rocessingaren,

e. AMC shall carry oul transportation of Municipal Solid Waste in closad
\.’t".:' Jeae

= § " g . §
AND WHEREAS, during the visit 1o the Harsool MSW Processing site the Joint
Committee has observed e following Facts.
a. AMC shall provide scientific treatment tor leachiute collection to MW sites.

-
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b, Duringvisitconstructionwork o tMunicipal Solid Waste Processing Plant (150 1 PD)is
found in progress and approximately 40% work found completed,

AND WHEREAS, during the visit 1o the Naregnon MSW dumping site the Joint
Commitiee has instincted that AMC authority shall comply with the following points-

a. AMC shall submitdetail proposal for o mining work to Maharashtea Pollution
Control Board. Obtain prior Environment Clearance fiom concerned authority.

b. AMC shall Immediately start Bio mining activity, submit the target date of
completion,

AND WHEREAS, the Joint Committee has submitted the report to the Hon'ble NGT
on the basis ol observed facts and also instructed to the AMC that AMC shall submit the detail
proposal for Bio mining to MPCB and obtain prior Environmental Clearance from concern
authority, the AMC shall immediately start the Bio mining activity and submit the target date
of completion and submit the time bound proposal for compliance of MSW authorization.

AND WHEREAS, you have been already instructed by this office from time to time to
take necessary steps towards the noncompliance. Solid Waste Management Rules, 2016 and
amendment thereof.

Thus, you are not serious about the pollution control and contravening the provisions
of various enactments and damaging the surrounding environment knowingly and willfully.

AND NOW, THEREFORE, you are hereby called upon to why necessary legal action
shall not be initiated aginst the Corporation authorities for the above lacunas. Your reply, if
any shall reach this office within a period of seven days from the date or receipt of this notice,
failing which, the Board will have no any other option than to initiate necessary legal action
under the provisions of the above said enactments against the Corporation authorities, which
may please be noted.

M Joshi)
Regional Officer-Aurangabad.
Copy submitted 1o :- e
1. The Joint Director (APC), MPCB, Mumbai, o il 3 l e A
2. The Regional Officer (HQ), MPCI, Mumbai, - \ \
3. The Sr. Law Officer, MPCI, Mumbai,
Copy 1o Sub-Regional Officer, MPCB, Auranpabad for information and necessary follow-up.

N\
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A. L. Jarhad as (Retd N MAHARASHTRA POLLUTION CONTROL BoAgp
CHAIRMAN ey, '

our Service s our Dty

No. MPCB/RO-HQ/B- 2 ) (0 'SEYS003y

Date: \%, /07/2022
To,
District Collector,

Subject: Directions under Sect ion (5)
of the Solid Waste Manage
Reference: (1) Directions issued

26/05/2022

of the Environment Protection Act, 1
ment Rules, 2016 regarding fire incide
by Chairman,

986 for the implementation
nts at MSw dumpsites,

Central Pollution Control Board, Mew Dethi dated

(2) Hon'ble National Green Tribunal order dated 22/04/2022 in OA No. 288/2022.

t and disposal and take corrective measures in
consultation with the Commissi

oner or Director of Municipal Administration or Director of local bodies and
Secretary-in-charge of the Stare Urban Development.

WHEREAS, in accordance with provisions of Rules 15 (a) of the Solid Waste Management (Swm) Rules, 2015,
the local authorities and panchayats should prepare a solid waste management plan as per state policy and

Strategy on solid waste management within six months from the date of notification.

WHEREAS, in accordance with provisions of Rule 15 (zd) of the SWM Rules, 2016, the local authorities and
panchayats shall ensure that the opera

tor of a facility provides personal protective equipment including
uniform, fluorescent jacket, hand gloves

, raincoats, appropriate footwear and masks to all workers handling
solid waste and the same are used by the workforce,

s2 Impaqt
on environment and related health hazards. People living i i i
due to frequent outbreaks of fire.

— WHEREAS, as per the guidelines for disposal of legacy waste (old municipal solid waste) ksued by CPCB, it
is important to carry out comprehensive risk assessment and develop onsite emergency plan which should be
kept handy prior to commencement of dumpsite bioremediation and bio-mining.

WHEREAS, Hon'ble NGT is its order dated 22/04/2022 in O.A, No. 288/2022 regarding news uel_'n published
in daily Times of India dated 22 April titled ‘Delhi: Another long-drawn effon 10 douse ﬁlu* at Ghazipur langfilt
has stated that dumpsite may be considered as isolated and vulnerable site which require on-site and \,‘"-ml‘:‘
fire and other disaster management plans. CPCB had observed several non-comphances at the various
dumpsites of the country where bioremediation of legacy waste is being carried out.

WHEREAS, Chairman, CPCE has issued Directions under Section S of the F nvironment Py
to the State Pollution Control Boards vide reference (1) above for the effe

ZUlo and gudelnes of CFCEB tor disposal o gacy wasle
- £}

OteCton) Act, 198+

Clive implementation of SWM Rules

Page 1 0f "'-;» v
3 - A (qd), qad - voo 02%. 2@ - 3voyv vy N N N DA
FoqAs Ui, AIEA Hade, HIAA (Yd), Had - N s Mo 20D 3516
u Point, Sion Circle, Ston (East). Mumbai - 400 022 Tel - 2404 2418 « Fax 24023
Varpate i E-mail . charman@mpcb gov in » Website  www MPCh govin



NOW THEREFORE, in view of above and in exercise of powers vested under Section (5) of the Environment

(Protection) Act, 1986 to the Chairman, Maharashtra Pollution Control Board (MPCB), the following directions
are issued for compliance:

1) Integrate the legacy waste dumpsite(s) on-site emergency plans with the existing off-site District
Disaster Management Plans, prepared by local authorities in compliance with Rule 14 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989.

The following interim measures to be implemented on priority till the time on-site / off-site emergency
plans are prepared and implemented.

a) Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bioremediation is being
undertaken. Organic waste from slaughterhouse, fish market, etc., industrial waste not ta be
disposed at the dumpsite. It is to be further ensured that industrial waste / E-waste / lithium battery
is not dumped at the site. Waste that is being unloaded at the site should be examined visually for
potential fire sources, when located, should neutralized with cover material immediately. Emergency
tipping area to be provided to set aside from the immediate working area where incoming loads of
material known to be on fire or suspected of being so can be deposited, inspected and dealt with

adequate compacting of waste to be done to minimize formation of air of methane pockets which
can lead to subsurface fire at site.

b

Monitoring at dumpsites: Methane Gas Detectors (on downward side) to be installed at site so that
area with high methane concentration can be identified and preventive actions be undertaken.
Further temperature at windrows to be monitored with non-contact infrared thermometer {as used
for monitoring human body temperature under COVID circumstances) and records be maintained
for any major deviations. The temperature is to be in the rarge of 35 °C to 59 °C. Treated leachate /
water to be sprayed on the waste when rise in temperature is observed at the bioremediation site.
Suitable mechanism to be in place. Installation of CCTV cameras at the site and provision of fencing
and frequent patrolling to be done for checking unauthorized entry at dumpsite.

¢) Arrangements for Fire Extinguishing: Arrangements for adequate storage of sand / chemical fire
extinguishing medias such as foam or powder at site to be made to douse fire in case a fire incident
is reported. Usage of water for dousing fire to be avoided. Isolation and allowing rapid natural
burnout or smothering with soil to be done for dousing dumpsite fires. Dedicated fire tenders
(preferably chemical extinguishing media) and adequate fire safety measures are to be deputed,
specifically during summer season when dumpsites fire is more likely to take place. All mobile
equipment or vehicles should be fitted with fire extinguisher and spark arrestor.

d) Health & Safety of Workers: Fire protection measures and safety equipment to be provided to all
workers at the site and checked before entry to the dumpsite. Workers to be trained for detection
of fire and necessary action to be taken in case of fire. Periodic training of workers be conducted in
safe handling of waste. PPE, Health & Safety issues etc.

) Mock Drills & Safety Audits: Periodic mock drills to be conducted to prevent fire accidents at
dumpsites. Quarterly, fire safety and hazardous emissions audits to be conducted.

The action taken report shall be communicated to this office within 30 days from the issuance of these

directions for further submission to CPCB. B .
-
\“k"I
— ‘_:_ =

(AL Jarhad)
Chairman
Copy submitted 10

(3} The Charmien, Centr Irellution Control Buard, Newe Delhi
{2) The Principal Secretary, Frvironment Department, Mantralaya, Mumba
Copy to:

(1) Member Secretary, taharashira Pollution Cantrol Board
(2) Regional Officer (HQ), Maharashtra Pollution Control oard

Page 2 of 2



MAHARASHTRA POLLUTION CONTROL BO

ARD
TelNo. (0240) 2473462 o Regional Office
o — Paryavaran Bhay;
Fax No. (0240) > b ) g
( 0) 24734061 . }‘.' l A-H1, MIDC Aren, Chikalihana,
OUERerviee is ony Dy

Behid Daynik Lokpatra, Near Seth
Nandlal Dhoot Hospital, Jalna Roaq,
. Aurangaba-
By FAN/RPAD / HAND DELIVERY b 210
—— AD THAND DELIVERY
MPCB/ROA'SCN/ /2022 '
2022 Date :-
22092180 05« - L.]./Qﬁ'/ 2020-
To.
M/s. Aurangabad Municipal corporation ( MSW site Chikalthana)

Gat No. 231 (Reservation no, A10) Chikalthana,,
Aurangabad.

Sub :- Show Canse Notice for non-compliances of consent conditions,

Ref:-1.Visit of the CAG Audit tcam alongwith Board Officials to the MSW processing site
on 15.09.2022 '

2. Proposal received from SRO Aurangabaf through Legal Action Module
WHEREAS. it is obligatory on y

our part to comply the conditions of consent issucd by the
Board under sectior

126 of the Water (Prevention & Control of Pollution) Act. 1974, under Section
21 of the Air (Prevention & Control of Pollution) Act. 1981 and under Rule 3 of the Hazardous &
Other Wastes (Management & Trans-Boundry Movement) Rules. 2016. AND WHEREAS, it is
also obligatory on your part to provide adequate pollution control svstems and operate & maintain
the same continuously and effectively so as to achieve the standards prescribed under Environment
(Protection) Act. 1986 and to avoid any sort of pollution problem in the surrounding area.

AND WHEREAS the CAG Audit team alongwith the Board Officials has visited vour
MSW processing site vide above reference to check the compliance of consent conditions and
directions issued by the Board time to time to and observed the following

.Y ou have not provided leachate treatment facility 1o the leachate generated from the
MSW processing activity . o .

2. The unprocessed Old MSW found stored in MISW processing facility premises.

v he Leachate generated from old stored NMSW s lowing through storm water drain
which further meets to Sukhna River through local nalla and contaminating the river
waler.

s, vou are not tking any steps wwards compliomee ol vonsent conditions issued by the
| | -'l I I s iolatinie 1) Lt ISR [ESSTTTR AT 1m |'u-...\| |i'\.l]l\1:\'\l wobis vl
Soaid L Lo e il b 1l

various eny ironmental enactments knowingly and willfully.
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» Y
NOW TH EREFORE, you are hereby called upon to Show Cause as to why necessary legal
action shall not be initiated against vou for above lacunas. Your reply. ifany shall reach this office

within a period of seven days from the date of receipt of this notice, failing which, the Board will

have no any other option than to initiate necessary legal action ag

ainst the industry, which may be
noted.

(Dilip Khedkar)
Regional Officer-Aurangabad.

Copy submitted to :-
I. The Joint Director (APC), MPCB, Mumbai.

Copy 10 :- Sub-Regional Officer, MPCB, Aurangabd-He is requested to submit the compliance
report accordingly and communicate the ATR to the complainant.
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To.

The Chairman
Al SPCBs/ PCCs

Sub: Directions under Section 5 of Environment (Frotection) Act, 1938 Tor
impiementation of the Solid Waste Management Rules, Z0ic-cgarding Fire
Incidents at MSW Dumpsites.

WHEREAS, the Ministry of Environment, Forest & Climate Change 1o noufiod Soad
Wasie Management Rules on April 08, 2016 which inter-alia slalc pocedures or Soiid
Waste Mzanagement;

WHEREAS, in accordance with Rule 11(d) of the Rules, it is (he auly of the SrwafUT
Urban Development Department to ensure implementation of provigions of these Rules by
ali local authorities;

WHEREAS, in accordance with Rule 15(a) of the Solid Waste Management (SWA Reles,
2018, the local authorities and Panchayats should prepare a solid wasts manane ~enr
plan as per state policy and stratzgy on solid wacts managoment vall 1 oy nGhins Lo
the dalz of notification;

WIHHEREAS, in accordance with provision of Rule15(zd) of the SWM Ruics. 2015, ¢ oo
avtherities and Panchayats shall ensure that the operator of 2 facility i vides Pt
pretectien equipment including uniform, fluorescent jacket, hana ¢ s oo
aparepriate foot wear and masks to all workers hancling sofid wasle o6 the von o o
ue2d oy the werkforce;

WHEREAS, in accordance with provision of Rule 16 (1a) of SV/M iRul e, 016, the S .
Pcilution Control Board or Pollution Control Commiittee shail enforce theve rules in o
Siate through local bodies and review implementation of theso rules o b rat i o o
in close coordination with concerned Directorate of Municipal Administiaicn or Seer o
in-charge of State Urban Developmenl Department;

VHEREAS, MEW s buing disposed ol unscientifically in most eases wive iy oo
e causes for public nuisance due 1o frequent fire incidents foul odv e, goree ot
leachate and olher adverse environmenlal impacls;

WHEREAS, wasle disposed ot dumpsiles is prane o calehing fire in vane of g eI
wasle management praclices adopled al thesa silog!

WHEREAS, several ire incidents have bean reported recendy at Gheoe oe 80l
dumgpsites in Delhi, Manesar in Haryana and Ludhiana in Panjoab:

Parveech Bhawen, East Arjon Naaar, Delin-110042
1

ARV “N v 405797 dafdflld Wb wasw epeh micn

Annexure-|
g T vt Ty g
Sm——— CUNTRAL FOLLU TiON CONTROL BOARD
= CP-99/143/2021-UPC-II-HO-CPCB-HO fay 26, 2022
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WHEREAS, fire incidents al dumpsiles may lead to severe adverse impact on
environment and related health hazards. People living in and around the dumpsites are
likely to be affected due to the frequent oulbreaks of fire

WHEREAS, Hon'ble NGT in OA No. 286 of 2022. in reference to News item published in
The Indian Express dated 20MApril, 2022, titled *7 Charred to death in fire near Ludhiana
dumpsite” issued the following Directions:

“CPCB to collect information about garbage dumpsites from all States/ UTs in respect of at
least Metro cities and issue statutory directions / guidelines for preventing such fires and

handling them effectively if they take place, specifying serious consequences of delay in
dealing with the issue, in violation of binding rules.”

WHEREAS, as per the information provided by SPCBs/PCCs there are 3,184 dumpsites
in the country, of which XXX are located in your State/UT;

WHEREAS, CPCB had issued Directions dated October 20, 2018 regarding fire at
Bhalsawa site to North Delhi Municipal Corporation in which specific measures to be taken
fer prevention of fire at the dumpsites had been identified which amongst others includec
using Construction & Demolition waste material to immediately check fire. stopging
cumping of fresh waste, installation of CCTV cameras, setting up of decentralized facilities
for biodegradable waste;

VVHEREAS, as per Guidelines for Disposal of Legacy Waste (Old Municipal Solid Waste)
issued by CPCB, it is important to carry out comprehensive risk assessment and develop

onsite emergency plan which should be kept handy prior to commencement of dumpsite
bio-remediation & bio-mining;

WHEREAS, CPCB had issued following Directions dated January 27, 2021 to
SPCBs/PCCs regarding biomining of legacy waste

. SPCBs/PCCs to provide complete list of legacy waste dumpsite in their States
/UTs as per format enclosed

i, SPCBs/PCCs to ensure thal necessary action for biomining and bio-
remediation of these dumpsites is done by the concerned Local authorilies
compliance with provisions of SWM Rules 2016

ii. SPCBs/PCCs shall ensure lhat concerned Local authorilies engaged in the
biomining process of legacy wasle follow procedures as per CPCB Guidelines
for disposal of legacy waste with specific compliance to the following points:

a. Analysis of various screenad fractions L.e. RDF, fine eaith ! bio eaith
ate prior oits disposal [ ulilization

b Preparation af action plan tor utiization / disposal of soicened faoions

. Adeqguate provisions for leachate treatment

o, Meintenance of records / documents far disposal / utihzation of the
RDFs o ine earth and other maternal
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i ifi i 35 Hon'ble NGT Directinn
i e as specified in SWM Rules and
et s Lodeiati f mediation of these sites

2r are to be adhered 1o for re L
v gg(t:hgs?;’a([:[gsﬁo ensure that no fresh waste js rJJsposs’-;d ..'JI lh';se: ;r!'lrr;,,ﬂ,.,‘:,,
| and local authorities make proper arrangement for management of fresh soig
i wasle d sie 1s remedizated
vi.  SPCBs/PCSS to ensure that at least one legacy waste ¢ ump,': e ; ; o
in their jurisdiction which can be considered as model for compliance for Gther
legacy waste dumpsites in Non-Attainment Cities

«a

L

WHEREAS Hon'ble NGT in its Order dated April 22, 2022 in 0._A No. 288.{ 2022 regalrd:fg
News item published in the Times of India dated April 22 tled "Delni: Another lenig-
drawn effort to douse fire at Ghazipur landfill” has stated that dumpsite may bLe
considered as isolateq and vulnerable site which require On-site and Off-site Fire 2n
other disaster management plans: AND

WHEREAS, cpcp made the following observations based on inspected various

Fresh solid waste continued 1o be dumped at lhese dumpsiies )
. Fire incidents have been féported at iocations where fresh wagte Is Esing

i, Inaccessible slopes of garbage were Observed

v, No standard operating plan in place for prevention and managemen: of
dumpsite fireg

v Cause of fire incident reported iS excess release of Methana (CH.) gas due ic
anaerobic Cecomposition of the bio-degradabis orgarnic  wagta, nigk
temperature ang dry atmospheric conditions.

vi. Partial fencing with barbed wire provided at the boundary Cbserved.
vii. Police patrolling the site not observed.
viii, No fire tender observed at site.

*. Anti-Smog Gun have been installed which Were not found in use; AND

NOW THEREFORE_ in view of abave and in exercise of Powers vesten under seclion S of
Environment {proleclion) Act, 1986 1o the Chairman, Central Pollution Control Boarg

Provide updateq information w r | Directions dated 27.1 21 regarding Brominmg
1ssued to SPCBS;’PCCS. Itis to be ensured (hay Updated .:;h-uﬂ;}fa(:\r: wort ;;1
least all Metro cities is provided in accordance with NGT Directions
. Direct State UDDs 1o conduct comprehensjye risk assessmeng Sludhes ang
accordingly prepare detailed On-gie Emc:gency Plan for aach Cumsse
localed in their jurisdiction arldrcssing the rullowing issues:
a. The onsite emergency plan 1o Cover potential Huke /¢ Mioencies @

; ua o
fire, obnoxious / flammablo emissions, odour, voeier LG

ClERages
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radanta, hd nusance, sonnonal pllects Lo, summor [ winlor [ monsoon
(any season) and all othor potontinl reks ot tho duimpsitos

L The onsita emergency  plans o address tho worst posaiblo  case
ceomiios  proferably - using  approp! lalo rigk  astossmont  Soflwares
covering any or all of the potential emorgency lnsuos 1 sconarios cited
nbova

o The onesile emergency management plan 1o covor Jikely affocted
geographical area meluding population, flora & fauna In and around the
dumpsiles

4 The on-sita amergency plan 1o contain delalled remedial measures both
hatdware  and  software  based for miligaling various emergency
wituations, which should finally bo avallablo wilh respective control rooms
and on-site emergency notice boards.,

To diect Districl Collector or District Emergency Authorily designated by the
Ciate Government for integrating such (dumpsites) On-site Emergency Plans
with the existing Off-site District Disaster Management Plans in their
rospective DIstricls, prepared by the Local Authorities in compliance with Rule
14 of The Manufacture, Storage and Import of Hazardous Chemical Fules,
1089

The State /UT Authorities to preparc ihe on-site & off-site (or update olf-site)
emergency management plans preferably through an experl agency on the:
subjecl

The following interim measures to be implemented on priority (il the time On-
<ile/Off-site Emergency Plans are prepared and implemented.

». Disposal of Waste Fresh waste not to be disposed al the dumpsite
where  bio-remediation 18 being undertaken. Organic waste from
slaughter house, fish mat ket elc., industrial wasle not to be disposed al
the dumpsite. It is to be (urther ensured that industrial waste | E-waste !
lithium baltery is not dumped at the slle. Waste that Is being unloaded at
the site should be examined visually for potential fire sources fire
sources when located, should be neutralized with cover material
immediately, Emergency lipping area 1o be provided o sct asicle from
the immediate working area whera incoming loads of mator ial known 1o
be on fire or suspected of being 5o can be deposited, Inspected and
deall with. Adequate compacting of waste to ba done 1o minmize
formation of air or methano pockols which can lead to subsurface fire ot
sllo

b, Monitoring at dumpsites: Methano Gas Detectors (on downwind side)
to be installed ot sile 50 that area with high methane concentration can
b dentified and proventive actions be undertaken. | urther lempaeratune
al windrows 16 be montored with non-contact infrared thermomater (as
ueed  for  moniorng - huimiab Body — lemmiputatune - uides LIk
circumetances) and racordsbe maintained for any major dovintions The
fempoerature i6 10 be i the range of 35°C to 69°C roatod lepehate 7
woler 10 bo sprayed on he wasla when 1ise in tlemporatuie i olserved

1

/:f
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al the bioremediation site. Suitable mechanism to be in place Installation
of CCTV cameras at the site and provision of lencing & lrequent patrolling
to be donefor checking unauthorized entry al dumpsite
Arrangements for Fire Extinguishing: Arrangements for adequate
slorage of sand / chemical fire extinguishing medias guch as foam or
powder at site to be made to douse fire in case a fire incident is r_eporle_d.
Usage of water for dousing fire to be avoided. Isolation and allowing rapid
natural burnout or smothering with soil to be done for dousing dumpsite
fires. Dedicated fire tenders (preferably chemical extinguishing media)
and adequate fire safely measures are to be deputed, specifically during
summer season when dumpsites fire is more likely to take place. All
mobile equipment or vehicles should be fitted with fire extinguisher and
spark arrester
d. Health &Safety of Workers: Fire protection measures and safely
equipment to be provided to all workers at the site and checked before
entry to the dumpsite. Workers to be trained for detection of fire and
necessary action to be taken in case of fire. Periodic training of workers "
be conducted in Safe handling of Waste, PPE's, Health & Safety issues
elc
e. Mock Drills & safety audits: Periodic mock drills to be conducled to
prevent fire accidents at dumpsites. Quarterly, Fire Safety and Hazardous
Emissions Audits to be conducted.

SPCBs/PCCs are hereby directed to submit action taken report within 15 days for Action
Point listed at (v) above, Action taken report for Points (i-iv) to be provided within thirty days
of receipt of these Directions

(Naresh P3l Gangwar)
Chairman

Copy to:

1. Additional Secretary (CP Division) : for information please
Ministry of Environment, Forests & Climate
Change,

Indira Paryavaran Bhawan, Jor Bagh Road.
New Delhi - 110003
2. DH-IT Division, CPCB s lor uploading on websile please
*_({&b
(Prashant Gargava)
Member Secretary

(/¢
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No. MPCB/RO-HQyp. 1 -,
To, -
District Collector

O 1o -
) )f r 3 l
Date: \*, f07/2022

Subject: .
3 Directions u
nder Sectj
of the Solid Waste h;:on (5) of the Environment Protection Act, 1986 for the i i
nagement Rules, 2016 regarding fire incidents at MSW ;mplementat.on
umpsites,

RE‘EN‘I‘ICE . [ 1 Dl’ n P =
= J I eﬂio S Issued
b ‘”l’] n n 1
/ f Y Chal an, cel’l[fﬂl 0"“”0 Co trol Board, New Delhi dated
{2 HOII’ i n I 'r‘ r 04 nDAN
J ble NatIO a' G een Ibl.lnal o‘de dated 22! /2022 i 0 0 288)’2022

- WHEREAS, in accord i isi
ey o Do M‘:;f:t ::r;th prov15|?ns of Rule 12 of the Solid Waste Management (SWM) Rules, 2016, it
ST diiiant o :tgr District Cc.)llector to review the performance of local bodies, at Ie;lst on;:e
e g bg. ion, prosessmg, treatment and disposal and take corrective measures in
ommissioner or Director of Municipal Administration or Director of local bodies_and

Secretary-in-charge of the Stare Urban Development.

WHER i i isi
e EAtS;. in faf:corda nce with provisions of Rules 15 (a) of the Solid Waste Management (SWM) Rules, 2016
u clmtres and panchayats should prepare a solid waste management plan as per state poti;-y aﬂc;
strategy on solid waste management within six months from the date of notification.

WHEREAS, in accordance with provisions of Rule 15 (zd) of the SWM Rules, 2016, the local authorities and
pa_nchayats shall ens_ure that the operator of a facility provides personal protective equipment including
uniform, fluorescent jacket, hand gloves, raincoats, appropriate footwear and masks to all workers handling

solid waste and the same are used by the workforce.

WHEREAS, solid waste is being disposed of unscientifically in most cases which is one of the major cause for

public nuisance due to frequent fire incident, foul odour, generation of leachate and other adverse
dumpsites is prone to catching fire in view of inadequate waste

at dumpsites may lead to severe adverse impact

environmental impacts. Also, waste disposed at
d around the dumpsites are likely to be affected

management practices adopted at these sites. Fire incidents
on environment and related health hazards. People living inan

due to frequent outbreaks of fire.
cy waste (old municipal solid waste) issued by CPCB, it

WHEREAS, as per the guidelines for disposal of lega

is important to carry out comprehensive risk assessment and develop onsite emergency plan which should be
kept handy prior to commencement of dumpsite hioremediation and bio-mining.
NGT ic its order dated 22/04/2022 in 0.A. No, 288/2022 re .
ated 22 April titled ‘Delhi; Another long-drawn effort to douse fire at Ghazipur L—mdflin’
be considered as isolated and vulnerable site which require on-site and off-site
ement plans. CPCB had observed several non-compliances at the various

diation of legacy waste is being carried out.

rections under Section 5 of the Environme
above for the effective implement

garding news item published

WHEREAS, Hon'ble
in daily Times of India d
has stated that dumpsite may
fire and other disaster manag

dumpsites of the country where bioreme
nt (Protection) Act, 1986

WHEREAS, Chairman, CPCB has issued Di S
to the State Pollution Control Boards vide reference (1) 2 §
2016 and guidelines of CPCB for disposal of legacy waste,

~ papelof2
B O B

- 2402 3516

] £
g (4dd 00 033, ofd, oY W¥hL +45
sciyde Gide, @iga G, HIH (4d), c00 0kr. o, r4n B~ N
j e I o [ . 4 2470 ra
Ainataru Point, Sion Circle. Sion (East), Mumbai - 400022 Tel.: 2 S
o E-mail : chairm&n(t'ﬂmpcb.gov.m . Website : www.mpcb.gov.!
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" ther Section %) of the | |191|-m""um
NOW THERT FORE in view of above and in exerse of powers veste o iy

1), the fellowing e,
(Protection) Act, 198610 the Chairman, Maharashtra Pollution € onteal foard (MPCR), i,
are issoed for complianee

Isting off-site Disty)
1) Integrate the lepacy watte dumpsite(s) onsite pmergency plans with the :..:,:n.';:n. Y n: ”::
Disaster Management Plans, prepared by local authorities in complianc
Manufacture, Storage and import of Harardous Chemical Rules, 1989,

" i site [ ofl site emergent,
The following interm measures 1o be implemented on prionty il the time on site / f
plans are prepared and implemented

) Disposal of Waste: Frech waste not 1o be disposed ot the durnpsite where biorernediation 1 h"#;:l!
undeaken Organic waste from daugherhonse, fikh market, ete , induatrial wm‘,fl' net to he
disposed at the dumpsite 1t s 1o be further onsured that industrial waste / Fowaste / lithium battery
s ot dumped at the site, Waste that Is being unloaded at the site should be examined visually for
potentiatfire sources, when located, should neutralized with cover enatedalimemediately Emergency
Hpping area to be provided to set aslde from the immediate working area where incoming loads of
material known to be on fite or suspected of belng so can be depasited, inspected and dealt with

Adequate compacting of waste 1o be done to minimize Tormation of air of methane pockets which
can lead vo subsurface Hire at site,

b) Monitoring at dumpsites: Methane Gas Detectors (on downward side) to be installed at site so that
area with high methane concentration can be identified and preventive actions be undertaken
Further temperature at windrows to be monitored with non-contact infrared thermometer (a5 used iy
for monitaring human body temperature under COVID circumstances) and records be maintamed
for any major deviations, The temperature bs to be in the range of 35 °C to 59 °C. Treated leachate /
water 1o be sprayed on the waste when rlse in temperature is observed at the bioremediation site
Sultable mechanism to be in place. Installation of CCTV cameras at the site and provision of fencing
and frequent patrolling to be done for checking unauthorized entry at dumpsite,
€

Arrangements for Fire Extinguishing: Artanpements for adequate storage of sand / chemical fire
extinguishing medias such as foam or powder at site to be made 10 douse fire in case a fire Incident
s reported, Usage of water for dousing fire to be avoided. tsolation and allowing rapid natural
burnout or smothering with soil to be done for dousing dumpsite fires, Dedicated fire tenders
(preferably chemical extingulshing media) and adequate fire sofety measures are to be deputed,
specifically during summer season when dumpsites fire Js more likely to take place. All mabile
cquipment or vehicles should be fitted with fire extinguisher and spark arrestor,

d) Health & Safety of Workers: Fire protection measures and safety equipment to be provided to 4l

workers at the site and checked before entry 1o the dumpsite. Workers to be trained for detection

of fire and necessary action to be taken in case of fire, Periodic training of workers be conducted in
safe handling of waste, PPE, Health & Safety issues etc,

¢

Mock Drills & Sofety Audits: Periodic mock drills to be conducted to prevent fire acoidents at
dumnpsites. Quarterly, fire safety and hazardous emissions audits to be conducted

The action taken report shall be communicated 1o this office within 30 days from the issuance
direetions for further submission te CRCR

of these A

-t |

(A L Jarhad)

Chatrman
Copy submitted to:

(1) The Chatrman, Central Pollution Contral Board, New belh
(2) The Principal Seceetary, Eaviconment Department, Mantralaya, Mumbai

Copy to

(1) Member Secretary, Maharashtea Pollution Control Board
(2) Regional Otficer (M0), Maharashtra Pollution Control Boad

Pape 2 0l 2
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Your Service is our Duts

CHAIRMAN

No. MPCB/RO-HQyB-2. 2 U AV 5 V15 ¢ € il Date: \5 /07/2022
ate: \5

To, ‘

The Principal Secretary,

Urban Development Department,
Mantralaya, Mumbai

Subject: Pirections under Section (5) of the Environment Protection Act, 1986 for the
implementation of the Solid Waste Management Rules, 2016 regarding fire incidents
at MSW dumpsites.

Reference: (1) Directions issued by Chairman, Central Pollution Control Board, New Delhi dated

/ 26/05/2022.
(2) Hon'ble National Green Tribunal order dated 22/04/2022 in OA No. 288/2022.

WHEREAS, in accordance with provisions of Rules 11 (d) of the Solid Waste Management (SWM)
Rules, 2016, it is the duty of State Urban Development Department to ensure implementation of
provisions of these rules by local authorities.

WHEREAS, in accordance with provisions of Rules 15 (a) of the Solid Waste Management (SWM)
Rules, 2016, the local authorities and panchayats should prepare a solid waste management plan as
per state policy and strategy on solid waste management within six months from the date of
notification.

WHEREAS, in accordance with provisions of Rule 15 (zd) of the SWM Rules, 2016, the local
authorities and panchayats shall ensure that the operator of a facility provides personal protective
equipment including uniform, fluorescent jacket, hand gloves, raincoats, appropriate footwear and
masks to all workers handling solid waste and the same are used by the workforce.

WHEREAS, solid waste is being disposed of unscientifically in most cases which is one of the major
cause for public nuisance due to frequent fire incident, foul odour, generation of leachate and other
adverse environmental impacts. Also, waste disposed at dumpsites is prone to catching fire in view of
inadequate waste management practices adopted at these sites. Fire incidents at dumpsites may lead
to severe adverse impact on environment and related health hazards. People living inand around the
dumpsites are likely to be affected due to frequent outbreaks of fire,

f legacy waste (old municipal solid waste) 1ssued by
risk assessment and develop onsite emergency plan
te bioremediation and bio-mining.

WHEREAS, as per the guidelines for disposal 0
CPCB, it is important to carry out comprehensive
which should be kept handy prior to commencement of dumpsi

WHEREAS, Hon'ble NGT is its order dated 22/04/2022 in O.A. No. 288/2022 regarding news item
published in daily Times of India dated 22 April titled ‘Delhi: Another long-drawn effort to douse fire

at Ghazipur landfill’ has stated that dumpsite may be considered as isolated and vulnerable site which

require on-site and off-site fire and other disaster management plans, CPCH had observed several

non-compliances at the various dumpsites of the country where bioremediation of legacy waste is
being carried out.

WHEREAS, Chairman, CPCB has issued Directions under Section 5 of the Environment (Protection)
Act, 1986 to the State pollution Control Boards vide reference (1) above for the effective
SWM Rules, 2016 and guidelines of CPCB for disposal of legacy waste.
=" 7 - T e, ot ‘ ; . Pape 1 0f 3
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NOW THEREFORE, in view of above and in exercise of powers vested under Section (5) of the
Environment (Protection) Act, 1986 to the Chairman, Maharashtra Pollution Control Board (MPCB),
the following directions are issued for compliance:

1) Conduct comprehensive risk assessment studies and accordingly prepare detailed on-site
emergency plan for each dumpsite addressing the following issues.

al The onsite emergency plan 1o cover potential risks / emergencies due to fire,
obnoxious / flammable emissions, odour, vector borne diseases, rodents, bird nuisance,
seasonal affects i. e. summer / winter / monsoon (rainy season) and all other potential
risks at the dumpsites, \
The onsite emergency plans to address the worst possible case scenario preferably
using appropriate risk assessment software covering any or all the potential emergency
issues / scenarios cited above,
c) The on-site emergency plan to cover likely affected geographical area including

population, flora and fauna in and around the dumpsites.
d) The on-site emergency plan to contain detailed remedial measures both hardware and

software based for mitigating various emergency situations, which should finally be

available with respective control rooms and on-site emergency boards.

b

The following interim measures to be implemented on priority till the time on-site / off-site
emergency plans are prepared and implemented.

a) Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bioremediation
is being undertaken. Organic waste from slaughterhouse, fish market, etc., industrial waste
not to be disposed at the dumpsite. It is to be further ensured that industrial waste / E-waste
/ lithium battery is not dumped at the site. Waste that is being unloaded at the site should
be examined visually for potential fire sources, when located, should neutralized with cover
material immediately. Emergency tipping area to be provided to set aside from the
immediate working area where incoming loads of material known to be on fire or suspected
of being so can be deposited, inspected and dealt with adequate compacting of waste to be
done to minimize formation of air of methane pockets which can lead to subsurface fire at
site.

b) Monitoring at dumpsites: Methane Gas Detectors (on downward side) to be installed at site
so that area with high methane concentration can be identified and preventive actions be
undertaken. Further temperature at windrows to he menitored with non-contact infrared
thermometer (as used for monitoring human body temperature under COVID
circumstances) and records be maintained for any major deviations. The temperature is to
be in the range of 35 °C to 59 °C. Treated leachate / water to be sprayed on the waste when L5
rise in temperature is observed at the bioremediation site. Suitable mechanism to be in
place. Installation of CCTV cameras at the site and provision of fencing and frequent
patrolling to be done for checking unauthorized entry at dumpsite.
¢) Arrangements for Fire Extinguishing: Arrangements for adequate storage of sand / chemical
fire extinguishing medias such as foam or powder at site to be made to douse fire in case a
fire incident is reported, Usage of water for dousing fire to be avoided. Isolation and allowing
rapid natural burnout or smaothering with soil to be done for dousing dumpsite fires.
Dediczted fire tenders (preferably chemical extinguishing media) and adequate fire safety
measures are to be deputed, specifically during summer season when dumpsites fire is more

' + Fivy stk Frovmaaie W
takie I lace . Al mmohite quiprmt it or vichicles shi ulel be fitted with fire XL ASACT

like iy
I

and spark arrestor.
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d) Health & Safety of Workers: Fire protect;
to all workers at th,

€ site ang checked be
for dete € and
workers be conducted in

On measures and safety equipment to be provided

fore entry to the dumpsite. Waorkers to be_lr\mned

Necessary action to be taken in case of fire. Periodic training of

safe handling of waste. PPE, Health & Safety issues etc.

e) Mock Drills & Safety Audits: Periodic mock drills to be conducted to prevent fire accidents
at dumpsites. Quarterly,

fire safety and hazardous emissions audits to be conducted.

_— i f
The action taken report shall be communicated to this office within 30 days from the issuance o
these directions for further submission to CPCB.

(A. L. Jarhad)

Chairman
Copy submitted to:
i i I Board, New Delhi

(1) The Chairman, Central Pollution Contro . )

(2) The Principal Secretary, Environment Department, Mantralaya, Mumbai
Copy to:

(1) Member Secretary, Maharashtra Pollution Control Board

(2) Regional Officer (HQ), Maharashtra Pollution Control Board

“
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 _____f---"‘ Kalpataru Point, 2™ - 4™ Floor
Fax: 24023516/24024068/24044531 Sion Matunga Scheme Road No.8
Website: www.mpcb.gov.in m‘.g’ Near Sion Circle, Sion (E)

- Mumbai- 400 022.

Your Service is our duty
NO.MPCB/RO(HQ)/B- [ 6 & 5~

To
The Municipal Commissioner,

Aurangabad Municipal Corporation,
Dist- Aurangabad

Sub: Directions for non-compliance of Hon'ble National Green Tribunal
Order dated 02/07/2020 in Original Application No.606/2018-In
the matter of Compliance of Municipal Solid Waste Management

Rules, 2016 and other Environmental issues.

Ref: 1. Orders dated 24/01/2020 and 2/7/2020 passed by Hon'ble
NGT in Original Application No.606/2018
2. D.O. Letter dated 11/07/2020 issued by the Environment

Department, Govt. of Maharashtra.
3. Letter did.07/12/2020 regd. Assessment of Environment

Compensation issued by MPCB to the Local Bodies.

The Hon'ble National Green Tribunal, Principal Bench, New Delhi has passed
orders dated 24/01/2020 & 2/7/2020 in Original Application No.606/2018~ In the matter
of Compliance of Municipal Solid Waste Management Rules, 2016 and other

Environmental issues.

In terms of Order dated 24/01/2020 in O.A. No.606/2018, Order dated 28/08/2019
in O.A. 593/2017 and Order dated 06/12/2019 in O.A. No.673/2018, the Hon'ble NGT
has directed to all the Local Bodies and or the concerned Department of the State
Government have to ensure 100% collection, segregation, treatment and disposal of
ste & liquid waste and in default to pay compensation

©

solid waste including legacy was
which is to be recovered by the State with effect from 01/04/2020.

The Hon'ble NGT vide order dated 02/07/2020 directed to impose Environment
Compensation on the non-complied Local Bodies towards non-compliance of Sold
Waste Management and non-compliance of Legacy Waste Management.

The officers of the Maharashtra Pollution Control Board reported that your Local

Body have failed to comply with the time frame for the implementation of the Solid Waste
Manaaement Rules, 2016 and timeline niven by the Han'hle NOT in varione orders
Therefore you were directed 10 pay Environment Compensation for the period of

01/04/2020 to 30/11/2020 vide letter dated 07/12/2020 and to deposit the Environment
Compensation amount tc the conce rned Regional Officers of the Maharashtra Pollution

Control Board within a period of one month

Date: 22107 [202.)
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It has been observed that your Corporation has not paid the aforesaid Environment
Compensation till the date. [Further it is also observed that still your Corporation has not
complied with the time frame for the implementation of the Solid Waste Management
Rules, 2016 and timeline given by the Hon'ble NGT in various orders.

In view of the non-compliances and as directed by the Hon'ble NGT, you are hereby
directed to pay ﬁngl compensation at the rate of Rs. 10.0 Lakh per month from
01/04/2020 till compliances towards the Solid Wasle Management Rules, 2016 and final

.compensation at the rate of Rs. 10.0 Lakh per month from 01/04/2020 till compliances

towards the non-compliance of Legacy Waste Management as you have not started work
of bioremediation of Legacy Waste.

You are hereby directed to deposit aforesaid amount towards the environment
compensation to the concerned Regional Officer of the Maharashtra Pollution Control
Board for restoration of environment, within 10 days from the receipt of this letter, failing
which, MPCB will initiate legal action against your Corporation and the persons
responsible for day to day afairs of your Corporation, without giving any further notice
in accordance with the provisions of the Environment (Protection) Act, 1986 read with
the Solid Waste Management Rules, 2016, which please note.

Arm0

(Ashok Shingare, 1AS )
Member Secretary

Copy submitted to:

1. The Chairman, Maharashtra Pollution Control Board, Mumbai — for favour of
information.

2. The Principal Secretary, Environment Department, Govt. of Maharashtra,
Mantralaya, Mumbai-32- for favour of information.

3. The Principal Secretary, Urban Development Deptt.-ll, Gowt. of Maharashgra,
Mantralaya, Mumbai-32- if the aforesaid local Body fails to pay the compensation
within the stipulated time then it is requested to recover the same from the grant
sanctioned to the said Local Body and deposit the same to MPC Board.

Copy to: . | .
1. Regional Officer (HQ)/Law Officer, MPCB, Mumbai — for information.

2. Regional Officer, MPCB, Aurangabad/Sub-Regional Officer, MPCB, Aurangabad-
for information and necessary action.- They are directed to take follow up with the

concerned corporation & councils



